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FOURTEENTH REPORT OF i HE COMMITTEE ON PETITIONS 

(SEVENTEENTH LOK SABHA) 

INTRODUCTION 

I, the Chairperson, Committee on Petitions, having been authorised by the 

Committee to present on their behalf, this Fourteenth Report (Seventeenth Lok Sabha} of 

the Committee to the House on the representation of Shri Manmohan Kalantri regarding 

amendments in the Insecticides Act, 1968, the Fertiliser (Control) Order, 1985 and the 

Seeds (Control) Order, 1983 for facilitating Agricultural Business in the country and other 

important issues related therewith. 

2. The Committee considered and adopted the draft Fourteenth Report at their sitting 

held on 8 February, 2021. 

3. The observations/recommendations of the Committee on the above matters have 

been included in the Report. 

'· NEW DELHI; 

8 February, 2021 
26 Pausa, 1942 (Saka) 

(iii) 

DR. VIRENDRA KUMAR, 
Chairperson, 

Committee on Petitions. 
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REPORT 

REPRESENTATION OF SHRI MANMOHAN KALANTRI REGARDING AMENDMENTS IN 
THE INSECTICIDES ACT, 1968, THE FERTILISER(CONTROL) ORDER, 1985 AND THE 
SEEDS (CONTROL) ORDER, 1983 FOR FACILITATING AGRICULTURE BUSINESS IN 
THE COUNTRY ANO OTHER IMPORTANT ISSUES RELATED THEREWTIH. 

Shri Manmohan Kalantri, National President, Agro Input Dealers Association, New 

Delhi had forwarded a representation dated 26.07.2019 addressed to Hon'ble Chairperson, 

Committee on Petitions regarding amendments in the Insecticides Act, 1968, the Fertiliser 

(Control) Order, 1985 and the Seeds (Control) Order, 1983 in order to facilitate Agricultural 

Business in the country and other important issues related therewith (Annexure-1). 

2. The representationist, in his representation, inter-alia stated that the following 

problems have been faced continuously on the part of the agricultural exchange Vendors of 

the country for the last several years:-

(i) The Insecticides Act has earmarked old licenced traders to take a one-year 
course, but in the last 3 yearsJ out of six lakh traders in the country, 10,000 
traders have completed this course and lf lt continues at this pace, it is not 
possible to get every trader to complete this course in the next 15-20 years. 
But, so far, it has not been published as a Gazette Notification.It is, therefore, 
requested to recognise a 12-day crash course so that the agricultural input 
traders of the country can renew their licences. 

(ii} Action should be taken against the company if the sample fails. Samples of 
Fertiliser, Seeds and Pesticides in the country are taken from agricultural 
inputs traders and the licences of agricultural input traders are suspended or 
cancelled in case, they are non-standard from and action is taken against 
them while the manufacturing company is to be blamed. In case of a failed 
sample of Fertiliser, Seed and Pesticide, there should be a clear provision in 
the these Acts that·the manufacturing company should be held responsible 
and the seller should be produced as a witness. 

(iii) Rule 10(4A) of the Insecticides Rules, 1971 provides for the mandatory 
linking of the principal of the company while such provision is not required 
after GST is implemented in the country. Rule 10(4) of the Insecticides Rules, 
1971 may be abolished and all traders should be given the job of purchasing 
pesticides from anywhere so as to procure these items by the farmers at the 
lower price. 
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(iv) 200 to 300 variety of products are available and, therefore, it is not possible 

to maintain their packing-wise stock which makes it imperative that the 

provision of stock register for the Dealers may be abolished and the digital 

stock of the company should be recognised. 

(v) When all the pesticides are sold in the original packing of pharmaceutical 

companies and the maximum value sale price is recorded on each packing, 

the provision for levying a price list at each shop should be abolished. 

(vi) During testing, if any sample of Pesticide, Seed or Fertiliser failed, the 

company should be held responsible for it. 

(vii) The old licencee Dealers should be given an experience certificate by the 

local Agriculture Department on the basis of which he can make a new 

licence at any other place in future and start the business. The old licencee 

may be allowed to be transferred in the name of his family member or 

someone else by his consent. 

(viii) The Seeds and Fertiliser Control Orders were introduced when there was 

shortage of food grains and fertilisers in the country. This was also kept under 

the purview of the Essential Commodities Act. Now, the Seeds and Fertiliser 

Control Orders should be excluded from the Essential Commodities Act. 

(ix) Since the DST scheme has been implemented by the POS machine, traders 

have been facing a variety of problems and the farmers are not able to 

procure the goods due to non-billing on time. In many areas, the farmers are 

not able to get uninterrupted Internet services. 

(x) In case of failure of certified sample of seeds, the action should be taken on 

the certifying agency company. 

(xi) . As the medical licence is exempted from selling any product, once the licence 

is granted, the Seeds, Fe1tiliser and Pesticides Acts may also provided with 

similar provision. 

3. The representationist, in his representation, further stated that there have been 

detailed discussions before the Senior Officers and Ministers of the Agriculture Departments 

of various States on the above mentioned issues. However, the problems have not been 

solved. While pointing out the need for a comprehensive overhaul of the Insecticides Act, 

1968 and the Fertiliser (Control) Order, 1985 and the Seed (Control) Order, 1966 in order to 



facilitate Agricultural Business in the country so as to increase the agricultural production 
and enable to meet the target of doubling the income of farmers in the country, the 
representationist, Shri Manmohan Kalantri has requested to look into the matter by 
examining the issues/points raised in the representation. 

4. The Committee on Petitions took up the representation for examination under 
Direction 95 of the Directions by the Speaker, Lok Sabha. Accordingly, the representation 
received from Shri Manmohan Kalantri was forwarded to the Ministry of Agriculture and 
Farmers Welfare {Department of Agriculture, Cooperation and Farmers Welfare) for 
furnishing their initial comments on the issues raised therein. 

5. In response thereto, the Ministry of Agriculture and Farmers Welfare (Department of 
Agriculture, Cooperation and Farmers Welfare)vide their communication dated 26.2.2020 
had forwarded their para-wise comments as under:-

"Requirement of educational qualification for granting insecticide/pesticide licence 

Insecticides are toxic and hazardous substances which require careful handling and strict adherence to instructions on labels and leaflets. Therefore) it was felt necessary that pesticides, Retailers/or employees at the retail outlet possess minimum educational qualification so as fo provide sound guidance to farmers about the dose, frequency, methodology and timing of application of insecticides, etc. It is furl her stated that this Department vide Gazette Notification No. G. S. R. 07 (E) daf ed 02.01.2020 has introduced a certificate course in Insecticide Management of 12 week duration, with one class per week, from various Universities or Institutes for the existing Retailers or Dealers possessing a valid licence without the prescribed qualification as on the 1s1 February, 2017. A copy of the Notification is annexed as Annexure-11. 

Furlher the existing licencees of Pesticides, who are more than forty-five years of age and who have been running their trade either themselves or have inherited with cumulative period of experience of more than fen years as on the date of publication of these Rules as amended by the Insecticides (Second Amendment) Rules, 2017 and their annual turnover is less than Rs. five /akh are exempted from the requirement of educational qualification for the period of licence continuing in their name. 



AcJjon agaiast Manufacturer/Producer in case of failure of samf)_/es 9f Fertiliser/ 
Seed/Insecticide. 

A. Fertiliser: This matter was earlier examined in the Ministry and vide Letter 
No. 6-21 91-Ferl Law dated 61h December, 1991, Guidelines to ensure effective 
Quality Control, were issued conveying that ";f is felt that as the primary objective of 
the FCO is to safeguard the interest of the farmers, it is the responsibility of every 
Dealers/Manufacturers to ensure that the material sf ockedlexhibited for sale/ 
distribution should be of prescribed standard. Therefore·, every Dealer or 
Manufacturer is independently responsible for ensuring quality of Fertilisers. Hence, 
the person, in whose possession such non-standard stock is detected, should be 
made liable to punishment. However, as the Manufacturers have a responsibility to 
ensure qualify, wherever, samples drawn from a Dealer out of original sound stitched 
and sealed bags (without any mark of tampering) and are found to be non-standard, 
the State Enforcement Authorities may consider implicating the Manufacturer also as 
second party, if enough evidence is available to hold them liable". 

Further, Clause 19 of the Fertiliser (Control) Order specifically prohibits sale 
of non-standard fertiliser. Neither the Manufacturer nor the Dealers can stock or offer 
for sale or exhibit for sale or distribute any fertiliser or any mixture of fertilisers which 
is not of prescribed standard. The Dealers cannot escape the liability of violation of 
the Control Order punishable under Section 317 of the Essential Commodities Act on 
the plea that the fertiliser bags were received from the manufacturer since sale or 
offer for sale or stock of non-standard fertiliser is prohibited. A duty is cast on the 
Dealers-to purchase fertilisers from Manufacturers of repute. It is for them to ensure 
by either getting the fertiliser tested or through some other mode that they get 
fertiliser of prescribed standard for sale. The Dealers commit violation of Ferliliser 
(Control) Order by stocking, selling or offering for sale of non-standard fertiliser. 
Further, Section 10-C of the Essential Commodities Act which provides that in any 
prosecution for any offence under this Act which requires culpable mental state on 
the part of the accused, the Courl shall presume the existence of such mental state 
but, it shall be the defence for the accused to prove the fact that he had no such 
mental st ate with respect to the act charged as an offence in the prosecution. 

Explanation provides that "culpable mental staten includes intention, motive, 
knowledge of fact and the belief in origin to believe a fact. It is true that the culpable 
mental state is presumed if the accused is found to have committed violation of any 
Control Order punishable under Section 317 of the Essential Commodities Act, 1955. 
The presumption is however, rebuttab/e. The accused can prove that by reliable 
evidence, while selling fertiliser received from the Manufacturer, he had no 



knowledge or reason to believe that the fertiliser was not of prescribed standard. If 
the accused are able to establish this fact beyond reasonable doubt, they may be 
exonerated of the offence". 

B. Seed:Under the Seed Act, 1966/ Seed Rule, 1968 and Seed (Control) Order 
1983, there are adequate provisions to check the quality of seed and to stop the sale 
of spurious seeds. State Governments under the Seed Act, 1966 are adequately 
empowered to take action against the seed company on violation of any of the 
provision, etc. of the Act. Under the Act, there is a provision for appointing the 
notified Seed Inspector, Seed Analyst and also of Seed Testing Laboratories. The 
Seed Notified Inspector is adequately empowered to take action against any of the 
violation of the Act. 

As per these provisions, a person, institutions, shop keepers indulged in the 
activity of sale of low quality/spurious seeds to farmers are booked for violation of the 
provision of the Act. However, there is adequate provision in the Act for such person 
to make a defence of his innocence. The Seed Act provides an opportunity to the 
person to defend the matter and the responsibility of violation can be fixed 
accordingly either on the Dealers or Manufacturer or both. 

C. Insecticide: Section 29 (1) (a) of the Insecticides Act, 1968 provides that 
whoever imporls, manufacture, self, stock or exhibit for sale or distribute any 
insecticides deemed to be misbranded under sub-clause (i) or sub-clause (iii) or sub-
clause (viii) of clause (k) of Section 3 shall be punishable under the provisions of the 
said Act. 

Section 33 provides for Offences by companies and says that; 

1. Whenever an offence under this Act has been committed by a 
Company, every person, who at the time f he offence was committed 
was in charge of, or was responsible to the Company for the conduct 
of the business of the Company, as well as the Company, shall be 
deemed to be guilty of the offence and shall be liable to be proceeded 
against and punished accordingly: 

Provided that nothing contained in this sub-section shall render any 
such person liable to any punishment under this Act if he proves that 
the offence was committed without his knowledge or that he exercised 
all due diligence to prevent the commission of such offence. 



2. Notwithstanding anything contained in sub-section (1), where an 
offence under this Act has been committed by a Company and if is 
proved that the offence has been committed with the consent or 
connivance of, or is attributable to any neglect on the part of, any 
Director, Manager, Secretary or other Officer of the Company, such 
Director, Manager, Secretary, or other Officer shall also be deemed to 
be guilty of that offence and shall be liable to be proceeded against 
and punished accordingly. 

Sub-section 3 of Section 30 of the Insecticides Act, 1968 provides for 
defences which may or may not be allowed in prosecutions under this Act and 
says that "a person not being an lmporler or a Manufacturer of an insecticide 
or his agent for the distribution thereof, shall not be liable for contravention of 
any provision of this Act, if he proves:-

a. that he acquired the insecticide from an importer or a duty licenced 
manufacturer, distributor, or Dealer thereof,· 

b. that he did not know and could not with reasonable diligence, have 
ascertained that the insecticide in any way contravened any provision 
of this Act; and 

c. that the insecticide, while in his possession, was properly stored and 
remained in the same state as when he acquired it." 

Therefore, there is enough provision for a person to prove before the Court f hat he is 
not liable for contravention of any provision of the Insecticides Act, 1968. 

Provision for Principal Certificate as per Rule 10( 4A) of the Insecticides Rules, 1971 

· Rule 10( 4A) provides for principal certificate. The sole object of the principal 
Certificate is to make available the quality insecticide to the farmers as there may be 
various Manufacturers for the same product and the farmers may choose the reliable 
and trusted product of their own choice. There is no fee prescribed under the 
Insecticides Rules, 1971 for the principal Certificate as it is issued by the 
Manufacturers (Principal) to the /icenced sf1opkeepers/Retailers. This has been 
usual practice to make sure that quality insecticides made available to the farming 
community and with the purpose that misbranded or counterfeit products are 
debarred from the market as this Certificate includes name & address of the 
Manufacturers and types of formulation available with the Dealers. 

- -:. :.,, 



Provision for Stock Register under (he Insecticides Act, 1968 

Rule 15 of the Insecticides Rules, 1971 provides that all the sale of insecticides 
made to a /icenced Manufacturer (formulator or packer), Stockist, Distributor, 
Dealers, Retailer or to a bulk consumer shall be entered insecticides wise, in a 
register in Appendix B to Form Ill monthly return of all sales to actual consumers 
shaff be sent to the Licensing Officer within 15 days from the close . of the relevant 
mon_th. However, many of the Dealers are maintaining the digital stock as there is no 
clear provision in the said act which prohibits for the same or otheJWise. 

Provision for display of _§Jock and rate list under the Insecticides Act, 1968 

Rule 10 D of the Insecticides Rules, 1971 provides that every Manufacturer and 
every Dealer who makes or offers to make a retail sale of any insecticide shall 
prominently display at his place of business:-

a. the quantities of stock of different insecticides held by him on daily 
basis; and 

b. a list of prices or rates of such insecticides for the time being available 
in such place of business. 

Therefore, it is stated that how will the end user or consumer know what products 
and on which price are being sold if they are not properly displayed. This ensures 
transparency and better services for the farmers. 

Suggestions regarding provision for providing 'Experience Certificate' by the local 
Agriculture Department to an old /icenceeDealers and transfer of licence to any of its 
family member or to anv other person recommended by him 

A. Ferliliser: Suggestion has been noted and will be placed before the 
Central Fertiliser Committee. 

B. Insecticide: No experience is required for getting licence to self 
insecticides under the Insecticides Act, 1968 but the applicant must 
possess or employ a person possessing the prescribed educational 
qualification provided under Rule 10(1A) of the Insecticides Rules, 
1971. 

C. Seed:ln Seed Act and Rule/ Seed (Control) Order, 1983 there is no 
provision/bar for f rans fer of Seed DealersUcence to the Legal 

r ~ , . ..~ ,.., ''. .~ .r; l, 



C. Seed:ln Seed Act and Rule! Seed (Control) Order, 1983 there is no 

provision/bar for transfer of Seed OealersLicence to the Legal 

successor of next generation. However, it may be subject to the 

fulfillment of other permission of laws in operation in the count,y. 

Suggestions for keeping the Seeds (Control) Order and the Fertiliser (Control) Order, 

out of the purview of the Essential commodities Act. 1955 

A. Ferlilisers:ln order to ensure the timely availability of good quality of 

fertilisers, this Ministry promulgated the Fertiliser (Control) Order, 

1957, which was revised and updated in 1985. The said order 

regulates production, distribution, quality, price, etc. 

Fertiliser is a key input for increasing agriculture production and the 

requirement of fertiliser is not like other commodity throughout the 

season. Therefore, it is the mandate of the GO/ to provide/ ensure the 

timely availability of f erti/isers to farmers. The Government of India is 

providing more than Rs. 70,000 crores subsidy to ensure that the 

fertiliser is available to farmers at affordable price. Quality and timely 

availability of Fertiliser have a direct impact on the Agriculture 

productivity and food security. Therefore, it is essential to regulate the 

quality, distribution end Price to ensure supply of good quality of 

fertiliser to farmers. The standards of various fertiliser has been laid 

down in the Order and it is mandatory under c/ause19 of the Order to 

sell/manufacture only such fertilisers whose sf andards are prescribed 

in Schedul~ 1 Part A of the Order and these standards are statutory. 

In view of the above, it is apprehended that removal of Fertilisers from 

the list of ECA may hamper agriculture production and the food 

security requirement of the Nation. For ensuring the availability of 

above ferlifisers, it is essential to have a stringent piece of legislation 

and ECA is such a legislation which provides adequate measures to 

enforce the objectives stipulated under FCO for ensuring food security. 

Further, FCO is a fair piece of regulation which provides adequate 

opportunity to the person for defending their matter in case of any 

violation of provision of FCO. 

B. Seed: Doing away of the Seed Dealers Licence as proposed in the 

Item No. 8 may create slackness among the sellers to maintain the 

quality of seeds. Besides, in case of doing away of licence as 

proposed in Item No. 8, the State will also not be able to execute the 
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provision of the Seeds (Control) Ore/er, 1983 to regulate the seed 
business and quality of seeds sold by Dealers and State Governments 
will also not be aware about number of Seed Dealers in their State/ 
District jurisdiction. 

Suggestions for problems being faced by the agricultural input Dealers in selling their 
products through POS for DBT implementation 

A dedicated 15-member multi-lingual he/pdesk has been set up to provide quick 
response to the queries of wide range stakeholders across the country as a 
preparatoty to DBT implementation. Th€! toll-free number of the helpdesk is 
1800115501. Further Whatsapp!Telegram is being used extensively for quick 
response to grievance of various stakeholders. 

To address the issues of malfunctioning POS devices, separate toll-free lines were 
provided by POS Vendors viz., Vis iontek, Analogies and Oasys. Across all States 
along-with some reserved devices at district HQ for quick replacement. Further, DBT 
State Coordinators have been appointed by the Department of Fertilisers (DoF) in 
every State/ UT to monitor the implementation of DBT and for quick resolution of 
issues raised for better understanding of the system and operation of POS devices. 
As on date, 10,650 Retailers Training (in Vernacular languages) has been conducted 
across f he country in coordination with the State Agriculture Department, Fertiliser 
Companies and POS Vendors. 

To address network connectivity issues in the POS Devices, DoF has come up with 
various options as given below:-

i. POS devices were provided with multiple connectivity options such as Wi-
Fi, LAN PSTN, SIM, etc. 

11. A network survey/ assessment was conducted by the fertiliser companies 
at retail shops before deploying the POS device, to identify the telecom 
service providers having good connectivity in that area. 

111. Measures such as attaching an antenna to the POS device gave better 
signal reception in poor connectivity areas. 

iv. To address peak season sales, provision was made that a single retailer 
can install more than one POS device at the retail point. There is a 
provision to use maximum up to 5 POS devices and one Desktop based 
POS at a single retail point under OBT system. 



Provision related to Desf<topl Laptop based POS software has a/so been made 

available to Retailers under OBT 2. 0 initiative as an alternative to faulty POS Devices 

and an additional option for peak season sale. 

Moreover, Mis. Microsave, a NIT/ Aayog appointed Agency had already done four 

rounds of survey/assessment on this Project and whatever they have recommended 

on the ·basis of survey and assessment, the Department of Ferli/isers has 

implemented those suggestions to serve the wide range of stakeholders better. 

Provision for disposal of date-expired pesticides 

Rule 10 A of the Insecticides Rules, 1971 provides for segregation and disposal of 

date-expired pesticides as under:-

(a) Immediately after the date of expiry all such stocks after being 

segregated and stamped 'not for sale1 or 'not for use' or 'not for 

manufacture 1
, as the case may be, shall be kept by the /icencee in a 

separate place specially demarcated for the purpose with a 

declaration, date-expired insecticide, to be exhibited on the 

conspicuous part of the place. 

{b) All such stocks then shall be disposed of in an environment friendly 

manner as may be specified from time to time by the Central 

Government in consultation with the Central Insecticides Board and 

shall not be used for re-manufacture. 

Consideration of suggestions qiyen by the representationist for including them in the 

Pesticides Management Bill, 2019 

Pesticides Management Bill, 2019 is under consideration of the Department of 

Agriculture, Cooperation and Farmers Welfare. The request made, in this regard, may 

be considered by the Department. 

Provision of selling additional insecticides during currency of the licence 

A. -Insecticides: Rule 10(4) (iii) provides that where the Jicencee wants to 

sale any additional insecticides during currency of the licence, he may 

apply to the licensing officer for necessary endorsement on the licence 

on payment of fee as specified in the Insecticides Rules, 1971. The 

sole object of the provision is to make available the safe and quality 
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insecticide to the farmers. This has been usual practice to make sure 
that safe and quality insecticides made available to the farming 
community and with the purpose that misbranded or countetieit 
products are debarred from the market. There is no doubt that use of 
spurious insecticides can not only lead to unhappy outcomes for the 
farmer alone, but can have far wider repercussions on community 
health and environment. 

B. Ferli/iser:Under the Fertiliser (Control) Order, 1985, there is no 
restriction on safe of Ferliliser of any company. The Dealers after 
obtaining the Authorisation letter can incorporate the name of the other 
companies by producing form 'OJ. This is also essential for movement 
as weff for disbursement of subsidy. Further this Ministry also increase 
the validity of Authorisation Letter from three years to 5 years. 

C. Seed: In order to minimize the difficulty of the seed Dealers, 
Government of India have increased the validity of Dealers Licence 
from three years to 5 years. -

6. The Ministry of Agriculture and Farmers Welfare (Department of Agriculture, 
Cooperation and Farmers Welfare) vide their further communication dated 20.11.2040 inter 
alia informed the Committee that the Plant Protection (PP} Division of Department of 
Agriculture, Cooperation and Farmers Welfare (DAC&FW) under the Ministry of Agriculture 
& Farmers Welfare administers the issues related to lnsecticides/ pesticides, as per the 
Insecticides Act, 1968 and the Insecticides Rules, 1971. The Integrated Nutrient 
Management (INM) Division administers the matters pertaining to use of fertilisers and the 
Fertiliser (Control) Order and the Seeds Division administers the matters pertaining to 
seeds. 

7. On being asked by the Committee as to what education qualifications have been 
prescribed for the pesticides Retailers or Employees at the retail outlet(s), the Ministry of 
Agriculture and Farmers Welfare (Department of Agriculture, Cooperation .and Farmers 
Welfare), in a written reply, submitted:-

"The educational qualifications of pesticide Dealers or Retailers are prescribed in 
sub-Rule 1A of Rule 10 of Insecticides Rules, 197'1 which states that person who 
applies for the grant of licence to sell, stock or exhibit for sale or distribute 
Insecticides shall possess or employ a person possessing a graduate degree in 
Agricultural Sciences or Biochemistry or Biotechnology or Life Sciences or in 
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Science with Chemist1y or Botany or Zoology from a recognized university or 

Institute; or 

One year diploma course in Agriculture or Horticulture or related subjects from any 

Government recognised university or instif ute w;th course content on Plant 

Protection and Pesticides Management. 

Provided further that the existing licencee of pesticides, who are more than forly-five 

years of age and who have been running their trade either themselves or have 

inherited with cumulative period of experience of more than ten years as on the date 

of publication of these rules as amended by the Insecticides (Second Amendment) 

Rules, 2017 and the annual turnover is fess than Rs. five I akh are exempted from the 

aforesaid rule for a period of licenceship continuing in their name. 

Provided also that all other existing Retailers or Dealers who are not covered under 

the second proviso, but who possess a valid licence as on the 1st February, 2D17, 

the date of commencement of the Insecticides (Second Amendment) Rules, 2017 

and are without prescribed qualification, may undergo Certificate Course of 12 week 

duration with one class a week in Insecticides Management from any State 

Agriculture University or Krishi Vigyan Kendras or National Institute of Agricultural 

Extension Management, Hyderabad or National Institute of Rural Development and 

Panchayati Raj, or National Institute of Plant Health Management, Hyderabad, State 

Agricultural Management and Extension Training Institute, Central or State research 

institutesor any other Government recognised University or Institute." 

8. When asked by the Committee as to whether there is any estimation as to how many 

existing pesticides Retailers and Dealers possessing a valid licence in the country would be 

pursuing the recently introduced Certificate Course in Insecticide Management, Ministry of 

Agriculture and Farmers Welfare (Department of Agriculture, Cooperation and Farmers 

Welfare), in a written reply, submitted:-

"State Governments of Gujarat, Uttar Pradesh, Madhya Pradesh, Karnataka, 

Telangana, Odisha, Bihar, Andhra Pradesh, Assam, Himachal Pradesh,Rajasthan, 

Tamil Nadu, Kerala,and Goa have reporled that number of Dealers and Retailers 

without prescribed qualification that have been identified for pursing the Certificate 

Course in Insecticide Management are 17,622, 17,427, 13,775, 8,287, 4,199, 3,450, 

3,031,2,706, 2,501, 1,235, 1,205, 475, 396, and 82 respectively. State Governments 

of Mizoram, Tripura, Nagaland, Arunachal Pradesh, Manipur, Meghalaya and Sikkim 

has reporled that no Dealers or Retailer with valid licence would be pursing this 

Cerlificate Course. " 



9. On being asked by the Committee to furnish the details of Certificate Course in 
Insecticide Management started by various Universities or Institutes in the country, till date, 
after issuing of the Gazette Notification ibid, how many Retailers and Dealers have been 
enrolled by various Universities or Institutes, till date and how many of them have passed 
the said course, the Ministry of Agriculture and Farmers Welfare (Department of Agriculture, 
Cooperation and Farmers Welfare), in a written reply and subsequently during the evidence) 
submitted:-

"The Guidelines/modalities for conducting short term Certificate Course on 
Insecticides Management was circulated to all State Agriculture Department! UTs 
vide letter dated 16.01.2020 and National Institute of Plant Health Management 
(NIPHM), Hyderabad is entrusted the role of coordinating agency for Cerlificate 
Course for insecticides Dealers to equip them to acquire professional competency on 
pesticides and pest management and advisory services thereof. The programme will 
be organised for a period of 12 weeks (one day in a week) for 72 hours with 6 hours 
per day with classes and this course is to be offered by State Agricultural 
Universities, Kr;shi Vigyan Kendra, Central and State Research Institutions, NI PHM, 
MANAGE, SAMETls, other Government recognized Institutions. 

As reported by NIPHM (Nodal), 82 institutes of /CARI KVKsl SAUs from 17 States 
had submitted proposal to NIPHM for conducting 12 weeks Certificate Course in 
Insecticide Management out of which four States, i.e. Rajasthan (17) Maharashtra 
(03), Orissa (01) and Kera/a (01) have started 22 batches on Certificate Course on 
Insecticides Management through different SIAMI Sub-centres/ KV Ks with 869 
Dealers enrolled for the above said course. 

State Governments of Maharashtra_. Uttar Pradesh, Karnataka,Assam, Rajasthan, 
Uttarakhand, Chhattisgarh, Himachal Pradesh, Madhya Pradesh, Goa, Kera/a, 
Odisha, Biharand Mizoram have reporled'that Retailers and Dealers that have been 
enrolled by various Universities or Institutes for certificate course in Insecticide 
Management are 14,279, 7)32, 1,363, 1,050) 1,020, 606, 349, 269, 80, 67, 60, 60, 
39, and 20 respectively. " 

10. The Committee, thereafter, desired to know as to whether non-exemption from the 
requirement of educational qualification in respe.ct of existing licencees of pesticides who 
are less than 45 years of age, the period of their experience is less than 10 years on the 
date of publication of Rules ibid and their annual turnover is also more than Rs. 5 lakh is 
discriminatory as well as regress ive and asked the Ministry to furnish their comments in this 



regard with a view to giving a level playing field to individual stakeholder. The Ministry of 

Agriculture and Farmers Welfare (Department of Agriculture, Cooperation and Farmers 

Welfare), in a written reply, submitted:-

"The Government in order to assure that Insecticides/Pesticides Retailers/or 

employees at the retail outlet possess minimum educational qualification so as to 

provide sound guidance to farmers for the appropriate use of pesticides which are 

inherently toxic and hazardous substances and require careful handling and strict 

adherence to instructions on labels and leaflets had introduced the requirement of 

educational qualification. Furlher, in light of objection and suggestions of 

stakeholders it was felt necessary to acknowledge the experience of alf those small 

Dealers, with Jess than Rs 5 /akh turnover and having minimum of 10 years of 

experience in this business are not deprived of their vocation and their livelihood. For 

all other ficencees it was thought appropriate that they being relatively of lesser age 

or having higher turnover are better pf aced to either acquire the educational 

qualification or capable enough to employ a person with required qualifications. The 

Department didn't have any intention of discriminating anyone. 

In fact, the Department has shown further consideration by formulating the short 

term Certificate Course on Plant Protection & Pesticide Management so as to 

facilitate more and more Dealers to acquire the required qualification." 

11. Notwithstanding the fact that any Dealers had purchased fertilisers from 

Manufacturer(s) of repute, if the sample drawn from a Dealers out of original sound stitched 

and sealed bags (without any mark of tampering), bought by him from the Manufacturer of 

repute, are found to be of non-standard quality, the Committee further desired to know as to 

how the State Enforcement Authorities would consider implicating the Manufacturer as Ila 

Second Party' and not the 'First Party' for committing an offence and asked the Ministry to 

furnish their comments in this regard along with the need to amend the relevant Act/ Rules/ 

Order to make it justifiable. The Ministry of Agriculture and Farmers Welfare (Department of 

Agriculture, Cooperation and Farmers Welfare), in a written reply, submitted:-

r1c/ause 19 of FCO, 1985, strictly prohibits the manufacture, sale, off er for sale or 

stock any ferliliser which are not of prescribed standards and in Schedule I, Ill, IV 

and V the standards of various fertiliser has been prescribed. It is mandatory for 

every Manufacturer, Dealers to Manufacture and sell ferliliser of prescribed standard. 

Under clause 8 of FCO, it is required to obtain Authorisation Letter for carrying on 

the business of selfing of fertiliser. Every Deafer for this purpose is required to 
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obtain Form 'O' i.e., cerlificate source issued by the Manufacturer/Wholesaler. While issuing the '0 1 Form, the issuer of the ceriificate makes a declaration to the effect 
{hat the material is supplied, packed and marked in the container as per provisions of 
FCO. 

Under Clause 21(b) of FCO, 1985, it is stipulated that Every container shall be so packed and sealed that the contents thereof cannot be tampered without breaking the seals. 

Provided that lead sealing is not necessary: 

(I) If such bags are machine stitched in such manner that contents 
thereof cannot be tampered without a visible break in the stitching; and 

(ii) In case of fertilisers imported from abroad and packed in bags stitched 
in hands, in such manner that the contents thereof cannot be 
tampered without visible break in seal. 

The primary objective of FCO is to safeguard the interest of farmers, it is the responsibiUty of every Dealer/Manufacturer to ensure that the material stocked/ exhibited for sale/distribution should be of prescribed standards. Therefore, every Dealers/Manufacturer is individually responsible for quality of fertiliser. Hence, the person in whose possession such non-standard stock is detected should be made liable f o punishment. Since the Manufacturer also has the responsibility to ensure quality, the Ministry had issued Guidelines on 6th December, 1991 advising the 
State Enforcement Authorities therein to implicate the Manufacturer also as a second party, wherever, samples drawn from a Dealers out of original sound bags (without any mark of tempering) and are found non-standard, if enough evidence available to hold them liable. 

As the aforementioned Guidelines of December, 1991 are not a part of FCO, the issue is being considered to bring under FCO in order to ensure the responsibilfty of Manufacturer!Whofesaler!Marketer in case the samples are collected from the Retailer and found to be non-standard. Further, the issue of a mandatory provision of NABL accredited Jabs in all manufacturing units, under the superviso1y control of DoF, is also under active consideration of this Department which will further ensure the quality control of the product. '1 

12. The Committee asked the Ministry as to whether it is not a fact that merely 
pronouncing that 'sale or off er for sale or stock of non-standard fertiliser is prohibited' 
appears to be a subjective matter and whether the Department of Agriculture, Cooperation 



and Farmers Welfare has taken any initiative to formulate a comprehensive list of 

'Manufacturers of Repute' so that the Dealers could purchase their inventory only from such 

Manufacturers without any fear of infringing Clause 19 of the Fertiliser (Control) Order and/ 

or Section 3/7 of the Essential Commodities Act and any resultant prosecution and asked to 

Ministry to furnish their comments in this regard along with the need to amend the relevant 

provisions .. The Ministry of Agriculture and Farmers Welfare (Department of Agriculture, 

Cooperation and Farmers Welfare), in a written reply, subrnitted:-

"As explained above, in FCO quality parameters are prescribed for chemical, organic 

and bio-fetti/isers and all the Manufacturers should adhere to the prescribed norms 

while manufacturing the fertilisers. As such, there is no need for a disaggregated list 

of "Manufacturers of Repute" The proposed provision of fixing the responsibility of 

Manufacturers along with Dealers under FCO (as explained above) would take care 

of the issue. However, it is for the Court to fix the liability of the party. " 

13. The Committee, thereafter, further asked to Ministry that instead of formulating a 

fool-proof mechanism of E;:ducating the Dealers(s) for procuring the fertiliser only of 

'prescribed standard' from the Manufacturers, the Authorities concerned are encouraging 

the litigations vis-a-vis the ordeals being faced by the Dealers to prove their innocence, 

beyond reasonable doubt, that they had no knowledge that the fertiliser was not of 

prescribed standard and asked the Ministry to furnish their comments with specific 

reference to re-visiting the relevant Clause(s) for making appropdate amendments. The 

Ministry of Agriculture and Farmers Welfare (Department of Agriculture, Cooperation and 

Farmers Welfare), in a written reply, submitted:-

"Any authorisedDealersis supposed to obtain certificate of source in form 'O' issued 

by the manufacturer/ wholesaler. While issuing the 'O' Form, the issuer of the 

certificate makes a declaration to the effect that the matedaf is supplied, packed and 

marked in the container as per provisions of FCO. So, every Dealers obtaining O 

form is supposed to have f he knowledge about the quality parameters of the 

Fertiliser procured for safe from manufacturer. In any oase, inclusion of clause under 

FCO regarding fixing the responsibility of manufacturer! Dealers is under active 

consideration. In addition, the issue of a mandatory provision of NABL accredited 

Jabs in all manufacturing units, under the supervisory control of DoF, is also under 

active consideration of this Department which will further ensure the quality control of 

the product. " 



14. When ·asked about the issues related to Insecticides and Seeds, the Ministry of 
Agriculture and Farmers Welfare (Department of Agriculture, Cooperation and Farmers 
Welfare), in a written reply, submitled:-

lnsecticides:As per the Insecticides Act 1968 and Insecticides Rules, 1971, there 
are no provisions for identification/differentiation of Manufacturers of Repute. 
However, to ensure that only quality pesticides are manufactured by the 
Manufacturers, various provisions exist in the Act and the Rules which entrusts 
powers to Registration Committee to grant Registration Certificate to technicaf{y 
competent Manufacturers after evaluating the safety1 efficacy, process of 
manufacturer and chemical composition with impurity profile of the pesticide, etc.· 
Further, the licence to manufacture, sale, stock, exhibition for sale or distribution of 
any insecticides is issued by the licensing officer appointed by the State 
Governments after satisfying the availability of necessary plant and machinery, 
safety devices, first aid-facility, equipped with proper storage accommodation for 
avoiding any hazards etc in the premises where the insecticides is proposed to be 
manufactured or sale or distribution. 

Further, for ensuring the trust and confidence between the Manufacturers and 
Dealers, there exist a provision for Principal certificate as part of sub-rule (4) and 
( 4A) of Rule 10. The rule states that -

Every person shall along with his application for grant of a licence to 
undertake operation or sell, stock or exhibit for sale or distribute Insecticides, 
file a cerlificate from the principal whom he represents or desires to 
represent. 

The certificate to be issued by the principal shall be addressed to the 
licencing officer of the concerned area and shall contain full particulars of the 
principal including their registration and manufacturing licence numbers, full 
name and address of the person proposed to be authorised and also the type 
of formulations to be used in commercial pest control operations, sold, 
stocked or exhibited, for sale or distribution. 

In order to verify the genuineness or otherwise of the cerlificate, princ;pal 
shall send to the licencing officer of the State where he intends to sell his 
products an adequate number of copies of the specimen signature or the 
specimen signatures of the persons authorised in writing to issue the 
principal's certificate. 



In case of suspension, revocation or cancellation of the cerlificate, the 

principal shall forthwith intimate the licensing officer having jurisdiction. 

This system of Principal Certificate ensures the trust between the Manufacturer, 

Dealers and the Ucencing officer and u/timate(y ensures the delivery of quality 

pesticides from the Manufacturers through their authorised Dealers to the farmers. 

Thus, mechanism for traceability of the pesticide manufacturer is already in place. 

As per the provisions under section 30 (1) of the Insecticides Act, 1968, it shall be no 

defence in a prosecution to prove merely that the accused was ignorant of the nature 

or quality of the insecticide in respect of which the offence was committed or the risk 

involved of the manufacture} sale or use of the such insecticide or of the 

circumstances of its manufacture or import. 

However, provisions has been made in section 30 (3) of the Insecticides Act, 1968 

for a person who is not an imporler and manufacturer of insecticide and that shall not 

be liable for contravention of any provision of this Act if he proves that he acquired 

the insecticides from an importer or duly ficenced manufacturer or distributor or 

Dealers and that he did not know that the insecticide has contravened any provision 

of this act and that insecticide, while in his possession was stored properly and 

remained in the same state as when it was acquired by him. 

Seed. -The quality of seed is maintained as per the minimum seeds standard 

prescribed under section 6 (a) of the Seeds Act, 1966. In the Country, 25 State Seed . 

Certification Agencies are cerlifying the seeds as per the Indian Minimum Seed 

Certification Standard for ensuring the seed quality. The State Governments are fully 

empowered to curb the sale of spurious/ sub-standard fake seeds under the relevant 

provisions of the Seeds Act, 1966, the Seed Rules, 1968 and the Seeds (Control) 

Order, 1983. 

As per section 7 and 6 (b) of the Seeds Act, 1966 and Clause BA of the Seeds 

(Control} Order, 1983, every Dealers of seeds in notified kind or variety or other than 

notified kind or variety of seeds shall ensure that the standards of quality of seeds 

claimed by him shall conform to the standards prescribed for the notified kind or 

variety of seeds under Section 6 of the Seeds Act, 1966 and any other additional 

standards relating to size, colour and content of the label as may be specified. 

Hence, the producer or distributor or vendor or Dealers should ensure the prescribed 

standard for quality of seeds before selling/ distributing to the farmers. 11 

15. The Committee, thereafter, asked the Ministry as to how many Manufacturers 

producing mis-branded or counterfeit products [Fertiliser, Seed and Insecticide] have been 
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booked/ prosecuted in the country during the last five years and to furnish year-wise and 
State-wise details in the matter. The Ministry of Agriculture and Farmers Welfare 
(Department of Agriculture, Cooperation and Farmers Welfare), in a written reply, 
submitted:-

"Pesticides- A statement regarding number of samples drawn, prosecution launched 
against misbranded samples and accused convicted, during last 05 years is provided 
at Annexure-llf. 

Seeds- Status of year-wise and State-wise Seed law enforcement viz. number of 
seed sample drawn, number of seed sample found sub-standard and action taken 
are at Annexure-lV. 

Fertilisers- It is the prime responsibility of the State Government to ensure quality 
control of Fertilisers and have been adequately empowered under various provisions 
of FCO. Details of Fertiliser samples collected, found non-standard and action 
taken, as furnished by the State Governments, are annexed Annexure-V." 

16. In case, there is no explicit provision in the relevarit Act/ Rules/Order which prohibits 
maintaining a Digital Stock, the Committee desired to know as to whether the Dealers could 
give away the traditional method of entering the relevant details in the register as prescribed 
in Appendix B to Form-Il l without being prosecuted and sought their detailed comments in 
the matter along with the need for amending the relevant Act/ Rules/ Order, in tune with the 
modern system of e-record/ inventory management. The Ministry of Agriculture and 
Farmers Welfare (Department of Agriculture, Cooperation and Farmers Welfare), in a 
written reply, submitted:-

"Pesticides- As per the provision of the existing Insecticide Act and Rules, there is 
no provision for maintaining the record of Stoel< in digital form. However, provisions 
for digital forms have been proposed in Pesticide Management Bill 2020 as given 
under:-

"The Registration Committee shall maintain a National register of pesticides in 
digital form containing such information as may be prescribed by the Central 
Government". 

''The State Government shall maintain a consolidated, State-level database 
on pesticides in digital form containing such information as may be prescribed 
by the Central Governmenf'. 
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These provisions will facilitate the availability of all the information in digital form at 

various levels. 

Seeds· Under the Seeds (Control) Order, 1983, there is no restriction to maintain 

digital stock by the seed Dealers. 

Ferlilisers- Under the FCO, 1985, the Form 'N' is prescribed for maintaining records 

and the controller ((State) in this regard is empowered to direct, by order in writing, 

the Dealers, Manufacturers/ imporlers and pool handling agency to maintain such 

books of accounts, records etc. ref a ting to business in Form 'N'. As such in FCO, no 

mode is mentioned in FCO in which the register/record is to be kept. However, the 

matter to include a specific provision for maintaining the registers! records as e-

record under FCO is already under consideration." 

17. The Commit.tee, then, asked the Ministry to furnish the details of further 

consequential action initiated by the Department on the suggestion of the representationist 

to the effect that the old Licence Holder(s)/Dealers should be issued an 'Experience 

Certificate' by the Agriculture Department so that these Licence Holder(s)/ Dealers could 

conveniently obtain a new Licence tor starting their business at a new location in the 

country. The Ministry of Agriculture and Farrners Welfare (Department of Agriculture1 

Cooperation and Farmers Welfare), in a written reply, submitted:-

''Pesticides- There is no provision in the Insecticides Act, 1968 and the Insecticides 

Rules, 1971 to issue licence based on the experience cerlificate. The procedure and 

conditions to issue the licence has been prescribed in Rule 10 of the Insecticides 

Rules, stating that licence to manufacture, safe, stock, exhibition for sale or 

distribution of any insecticides is issued by the licensing officer appointed by the 

State Governments after payment of the prescribed licence fee after satisfying the 

availability of necessary plant and machinery, safety devices, first aid-facility, 

equipped with proper storage accommodation for avoiding any hazards, etc., in the 

premises where the insecticides is proposed to be manufactured or sale or 

distribution. 

Pesticides are inherently toxic and hazardous substances and require proper 

regulation to prevent risk to human beings, animal and environment. Thus, the 

concept of Experience Cerlificate may not be feasible for obtaining licence as the 

Licensing Officer has to f ul/y satisfy himself that the applicant fulfills the requirements 

and conditions for granting licence on case to case basis. 
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Seeds0 There is no practice of issuing experience certificate to old licence holder for starling their business at a new location in f he country. Record of the licence holder is already available with the State Government. Moreover, in order to timely issuing the licence to Dealers, several State Governments made onHne application process for issuing the seed Dealers licence. 

Ferlilisers- The issue of providing of experience certificate to old Dealers in consultation with the States or any other appropriate mechanism under FCO is under consideration. 11 

18. The Committee further asked the Ministry as to whether there is any provision in the relevant Acts/ Rules/ Order on the basis of which the old Licence Holders could transfer their licence to any of their family members and asked the Ministry to furnish the details thereof and if not, whether the suggestion of the representationist is implementable or not. The Ministry of Agriculture and Farmers Welfare (Department of Agriculture, Cooperation and Farmers Welfare), in a written reply, submitted:-

"Pesticides- There is no provision in the present Act and Rules for transfer of the existing licence to specifically any of the family member. However, Rule 14 of the Insecticides Rules, 1971 prescribes the provisions for transfer of licence to any other person on payment of prescribed fee after permission of the Licensing officer. Hence a provision for transfer of licence exists. 

Seeds- There is no provision available in the Seeds (Control) Order, 1983 to transfer the seed Dealers licence to any of their family members. Moreover, this suggestion may not be possible to implement as the store/ property belongs to the individual name accordingly licence issued in the individual name only. Transferring the licence to his family member need for transferring of store/ property to their family member. However, family member may get new seed Dealers licence in a faster manner as several State Governments made online application process for issuing the seed Dealers licence. 

Fertilisers- Dealers licence is given to a particular individual and it is NOT transferrable. It is to further inform that the licensing procedure has been simplified and a person can also become eligible for Dealership with 2 weeks of structured training programme. Digitisation of procedure for obtaining Dealership is also under active consideration which will further simplify the procedure." 

19. The Committee desired to know as to whether the Government has any proposal to introduce the Pesticide Management Bill in Parliament in the near future and also asked for 
- ,).1" 



the details of the provlsions of the said Bill which are proposed to be made flexible and 

business0 friendly. The Ministry of Agriculture and Farmers Welfare (Department of 

Agriculture, Cooperation and Farmers Welfare), in a written reply, submitted: 0 

"The Insecticides Act, 1968 and Insecticide Rules, 1971 have regulated and 

administered the import, manufacture, sale, transport, distribution and use of 

Insecticides for over 50 years. But with passage of time, if was felt that to meet the 

multi-dimensional management and administration of Pests and Pesticides spectrum 

which is continuously evolving with modern scientific and technical developments, a 

dynamic legislation was necessary. Therefore, a Pesticide Management Bill, 2020 

has been formulated to repeal and replace the existing Insecticides Act, 1968. The 

Bill has been introduced in the Rajya Sabha on 23mMarch 2020. This Bill aims at 

encompassing the management and regulation of all important stages in the fife-

cycle of pesticides including their manufacture, impot1, packaging, labeling, pricing, 

storage, advertisement, sale, transport, distribution, use and disposal in order to 

ensure the availability of safe and effective pesticides and to strive to minimize risk to 

human beings, animals, living organism other than pests and the environment with 

an endeavour to promote pesticides that are biological and based on traditional 

knowledge. 

Some of the important provisions which have been proposed to strengthen the 

indigenous manufacturing and easing out the pesticide regulation are as follows:-

;, The Provision for renewal of Licence for manufacturing and sale has been 

done away with. 

ii. The Central Government may notify the ordinary use pesticide in respect of 

which a licence to sell or stock under this Act will not be required. 

iii. Pesticide Inspector will have to take prior permission of Executive Magistrate 

and record his order in writing to stop sale. 

iv. Bill facilitates the creation of more laboratories for conducting tests or analysis 

of Pesticides. Central and State Government may notify public institutions as 

Pesticide Testing Laboratories. 

v. Powers of the Registration Committee have been restricted to technical 

matter like registration, reviewing, suspending or cancelling registration. All 

the guidelines, forms and required information for registration of a Pesticide 

will be revisited and prescribed afresh by the Central Government. This will 

help check excessive regulations. 
. . -
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vi. Specific Provisions for promoting pesticides that is biological and based on traditional knowledge and for encouraging indigenous manufacturing has been provided. Provision for Generic Pesticides. 

vii. Central Government may, on the recommendations of the Registration Committee may exempt such substances having pesficidal properlies from the provisions of the Act. 

viii. Provisions for a National Register of Pesticides and State-level database of pesticides in digital format, so that information about the registered pesticides and its autliorised uses are available in the public domain." 

20. In connection with the comprehensive examination of the instant representation of Shri Manmohan Kalantri, the Committee on Petitions took oral evidence of the representatives of the Ministry of Agriculture and Farmers Welfare (Department of Agriculture, Cooperation and Farmers Welfare) on 18 December, 2020. 

21. On th~ issues raised during the oral evidence, the representatives of the Ministry of Agriculture and Farmers Welfare (Department of Agriculture, Cooperation and Farmers Welfare)deposed before the Committee and expressed their views as under:~ 

(i) As per Insecticide Rule (JR), 1971, the prescribed qualification is graduate degree in Agricultural Sciences or Biochemistry or Biotechnology or Life Sciences or Science (Chemistry/ Botany/ Zoology) or one year diploma in Agriculture/Horticulture/related subjects with course content on plant protection and pesticides management. Existing pesticide Dealers, who are more than 45 years of age, running trade either themselves or inherited with cumuf ative experience of more than 1 O years and an annual turnover less than Rs. 5 lakh are exempted. For the existing Retailers, Cerlificate Course of 12 week duration with one class a week in Pesticide Management has been prescribed. 

(ii) Total number of Dealers to be trained are 76,391 and as per National Institute of Plant Health Management (Nodal), 82 Institutes of JCARI KVKs/ SAUs from 17 States have submitted proposals for conducting 12 week Certificate Course in Insecticide Management. A total of 26,594 Dealers have been enrofled through SIAMI Sub-centres/ KVKs. 

(iii) Under the Fertiliser Control Order, persons in whose possession non-



standard stock is detected are liable to punishment: manufacturer are also 

responsible to ensure quality. 

(iv) Advisory has been issued to the State Enforcement Authorities to implicate 

Manufacturers also as second party, whenever samples are drawn from a 

Dealers out of original sound bags (without any mark of tempering) and found 

to be non-standard. 

(v) Amendment in the Fertiliser Control Order is under consideration of the 

Governm'?nf to make provisions for fixing responsibility of manufacturer/ 

wholesaler! marketer also in case, samples are collected from the retailer and 

found to be non-standard. 

(vi) Under the Seeds Acf, Producer/Distributo,Nendor/Dealers are required to 

ensure prescribed standards for the quality of seeds before selling! 

distributing to the farmers as per relevant clause of the Seeds Act, 1966, the 

Seeds Rules, 1968 and the Seeds (Control) Order, 1983 . . 

(vii) Regular training of Dealers by the Central Fertiliser Quality Control & Training 

Institute (CFQC& Tl) and the Fertiliser Association of India (FA/) are 

underway. 

(viii) Under Section 30(3) of the Insecticides Act, any person other than imporler 

and manufacturer shall not be liable for offence if he proves that he acquired 

the insecticides from an importer/ licenced manufacturer/ distributor! Dealers, 

if the insecticide in his. possession are stored properly and remained in the 

same state as it was acquired by him. 

(ix) Under the Ferliliser Control Order, during the last five years, 25,058 samples 

were found to be non standard, 1,583 prosecutions were launched and 8 

were convicted. 

(x) Under the Seed Act, 7,53,261 samples have been analysed, 3,550 

prosecutions /Jave been filed and convictions have been made in 656 cases. 

(x;J Under the Insecticides Act, during last 6 years (2014-15 to 2019-20), 4, 15,385 

samples have been analysed and prosecutions have been filed in 4787 cases 

for manufacture, sale and illegal import of sub-standard/ low quality pesticides 

and convictions have been made in 278 cases. 

(xii) In the Fertiliser Control Order, no mode has been prescribed for keeping 
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register! record. Proposal to include a specific provision for maintaining 
registers/ records as e-record is under consideration of the Government. 

(xiii) Under the Seeds (Control) Order, 1983, there is no restriction to maintain 
digital stock by the Dealers. 

(xiv) In the existing Insecticides Act and IR, no provision is there for maintaining 
record of stock in digital form, but if has now been proposed in the Pesticides 
Management Bi/1-2020: 

(xv) In the Fertiliser Control Order, proposal to issue Experience Certificate to old 
Dealers, in consultation with the States, or any other appropriate mechanism 
is under consideration of the Government. 

(xvi) In the Seed Act, there is no practice of issuing Experience Certificate to old 
licence holders for starling their business at new location. 

(xvii) There is also no provision in the Insecticides Act and IR to issue licence 
based on experience certificate. 

(xviii) In the Seeds (Control) Order, 1983, there is no provision to transfer seed 
Dealers licence to the family members. 

(xix) In the Fertiliser Control Order, the Dealer's licence is not transferrable. 

(xx) Provision in the Insecticides Act for transfer of licence to any other person 
including the family members subject to fulfilling the conditions have been prescribed under the Insecticide Rules. 

(xxi) Salient provisions in the Pesticides Management Bil/~2020, introduced in 
Rajya Sabha on 23.3.2020, to strengthen indigenous manufacturing and 
easing of regulation of pesticides are:-

(a) Renewal of Licence for manufacturing and sale has been done away 
with. 

(b) Pesticide Inspector to take prior permission of the Executive 
Magistrate and record his order, in writing, to stop the sale. 

(c) Creation of more labs for tests! analysis of pesticides. Besides, it has 
been provided that the Central and the State Governments have to 
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notify public institutions as Pesticide Testing Laboratories. 

(d) Promotion of pesticides that are biological and based on traditional 

knowledge as well as with a view to encouraging indigenous 

manufacturing has been prescribed. 

(e} Provision for Generic Pesticides has also been prescribed. 

m Central Government may, on the recommendations of Registration 

Committee, exempt dual use substances with pesticida/ propel1ies 

from the provisions of the Act. 

(g) Provisions for National Register of Pesticides and State-level database 

of pesticides in digital format has also been prescribed. 

22. Pointing out the need for a comparative study in respect to some of the important 

provisions such as educational qualification(s) for Dealers and Retailers, licensing 

requirement(s), sample drawls testing and prosecution procedure, record keeping 

procedure, transfer of licence, punishment clause, essential commodity status, issuance of 

experience certificate, etc., in the Insecticides Act, 1968, the Fertiliser (Control) Order, 1985 

and the Seeds (Control) Order, 1983, the Committee during the course of oral evidence also 

asked the representatives of the Ministry of Agriculture and Farmers Welfare (Department of 

Agriculture, Cooperation and Farmers Welfare) to prepare and furnish a comparative chart, 

wherein, the existing provisions of all the above three legislations are mentioned which 

require alignment in light of the issues/ points raised in the instant representation.The 

Ministry of Agriculture and Farmers Welfare (Department of Agriculture, Cooperation and 

Farmers Welfare), in a written reply, submitted:-

'The comparison of three referred legislation in Insecticides/ pesticides, Seeds and 

Ferlilisers has been prepared and placed at Annexure-V. Harmonization of all three 

referred legislation- would be difficult due to all together different nature of products. 

Pesticides have fox;c properlies and are categorised as hazardous substance and 

therefore need a well ordered system of management and regulation. Stringent 

provisions are required for ensuring the availability of quality pesticides and to check 

the sale of spurious and misbranded pesticides. n 

23. On the aspect of making online the short-term Certificate Course for existing 

licencees of Insecticides/Pesticides Dealers and Retailers, the Committee asked the 

representatives of the Ministry of Agriculture and Farmers Welfare (Department of 



Agriculture, Cooperation and Farmers Welfare} to explore the possibility. In pursuance 
thereof, the Ministry of Agriculture and Farmers Welfare (Department of Agriculture, 
Cooperation and Farmers Welfare) 1 in a written reply, submitted:-

"The Nodal Institute National Institute of Plant Health Management (NIPHM), Hyderabad implementing the short term 12 weeks course has been requested to explore the possibility for making the entire course on line. It has been opined by f he NIPHM that majority of farmers procure the insecticides by following the advice from Dealers. Dealers with inadequate knowledge about the insecticides and pests may indirectly contribute for indiscriminate use of insecticides. To acquire thorough knowledge in the subject, all the Dealers should undergo rigorous practical and field visits to reap maximum benefits of the course. It is felt that the effecUveness of the programme will be more if if is conducted in physical mode. Further; keeping the present situation in cognizance and also the recommendation of the committee the Nodal Institute NIPHM has been requested to devise additionally an online mode of the certificate course for the theoretical material barring the mandatory field visits and practical sessions. " 

24. Further, on the aspect of lowering the educational ·qualification from existing 
Bachelor of Science to 12th standard for the grant of licences to insecticide/ pesticide 
Dealers and Retailers, the Committee asked the representatives of the Ministry to explore 
the possibility and apprise them of the same. In this regard, the Ministry of Agriculture and Farmers Welfare (Department of Agriculture, Cooperation and Farmers Welfare), in a 
written reply, submitted:-

"Oepartment of Agriculture Cooperation and Fatmers Welfare with the Directorate of Plant Protection Quarantine and Storage and all other stakeholders, had deliberated the issues related to indiscriminate use on pesticides and other residue related matter over the time. It was the considered view and understanding of the Department that majority of farmers procure the insecticides by following the advice from Dealers. Dealers with inadequate knowledge about the insecticides and pests may indirectly contribute for indiscriminate use of insecticides. To acquire thorough knowledge in the subject. all the Dealers should undergo rigorous practical and field visits to reap maximum benefits of the theoretical, practical knowledge which are part of the course curriculum as prescribed. The Dealers without sound understanding of the pesticide type, pest, disease type and the appropriate dose, time, manner, etc., about the safe and judicious use of pesticides will not be in a position to guide the farmers and will only lead to unwanted outcomes and increase the environmental load of pesticides. The ref ore, introducing educational qualification for the requirement to obtain licences for sale, store, exhibit for sale by the Dealers and 
r . -



Retailers and even for manufactures for obtaining manufacturing licences was 

strongly felt and introduced. The Department amended Insecticides Rules, ·f 971 

through a notification in the Gazette of India GSR 840(E) dated 05-11-2015 to this 

effect. One of the amendment pertained to the introduction of educ at ion al 

qualification for sale licencees of pesticides through insertion of Rule 10(1A) in the 

said Rules. The notified Rule 10(1A) is reproduced as under:-

"(1A)person who applies for the grant of licence to sell, stock or exhibit for 

sale or distribute insecticides shall possess or employ a person possessing a 

graduate degree in Agricultural Sciences or Biochemistry or Biotechnology or 

Life Sciences or in Science with Chemistry or Botany or Zoology from a 

recognized University or Institute. 

Provided that all Retailers or Dealers possessing a valid licence without the 

prescribed qualification as on the date of notification of these rules shall be 

allowed a period of two years to comply the said qualifications." 

However, after publication of the amendments, Department has received 

number of representations from Dealers of pesticides, against the introduction of 

educational qualification for sale/distribution licencees. 

The Department reviewed the matter and considered to include a minimum 

one year diploma course in Agriculture or Horticulture or related subjects from any 

Government recognised university or institute with course content on pf ant protection 

and pesticides management as educational qualification under Rule 10( 1 A), in 

addition to the qualification that were already notified. 

However, after publication of the above amendments, this Department had 

again received number of representations from Dealers of pesticides, and also by 

various agriculture student associations in favour and against the introduction of 

educational qualification and introcjuction of diploma for sale! distribution licencees. 

In view of the number of representations, this Department once again 

reviewed the matter and finally published the final notification in the Gazette of India 

GSR 106(E) dated 01.02.2017. 

In light of objection and suggestions of stakeholders it was felt to 

acknowledge the experience of all those small and marginal Dealers, with less than 

Rs 5 lakh turnover and are having minimum of 10 years of experience of their 

business, not to disrupt their livelihood. For all other left out licencees it was thought 

that they being relatively of lesser age can eif her acquire the educational 



qualification or capable enough to employ one. The Department has never thought of discriminating any one by not exempting from the educational qualification requirement. 

Further, the Department was considerate enough that for all those /icencees still left out and may not like to disrupt their business by undergoing the rigors of graduation or one year diploma or to employ a person, has been further facilitated by enabling them to just under go 12 week Celtificate Course on Plant Protection and Pesticide Management as per their convenience of time with large number of notified Institutions. 
· 

It may not be advisable to further dilute the requirement of educational qualification as proposed above to the level of 121h Standard as the technical knowhow of regulations on pesticides, practical and field knowledge of pesticide, pest disease, etc., are no where the part of 10+2 education curriculum. The knowledge can be gained aff er having the minimum experience in the field or after having the practical exposure apart from the theoretical knowledge as are a/so designed in 12 week certificate course for achieving minimum requirement for the existing pesticides Dealers and Retailers as on 01.02.2017, in the context of introducing the educational qualification." 

25. The Committee, while referring to stringent provision(s) of over regulation/ supervision with respect to inspection of insecticide/pesticide businesses, which reminds of the 'Inspector Raj' rampant in 1970s and 1980s, asked for the opinion of the representatives of the Ministry to find out ways to relax the relevant provisions of the Insecticides Act, 1968 and the Rules made thereunder. The Ministry of -Agriculture and Farmers Welfare (Department of Agriculture, Cooperation and Farmers Welfare), in a written reply, submitted:-

"As far as the Insecticides Act, 1968 and the Rules, 1971 are concerned, Sections 20, 21 and 22 deal in detail with the Insecticide Inspectors) their powers and the procedure to be followed by them. As per the _ Insecticides Rules, 1971, the Insecticides Inspector shall have the following duties, namely:-

i. to inspect not less than t/1ree times in a year all establishments selling insecticides within the area of his jurisdiction; · 
ii. to satisfy himself that the conditions of licence are being complied with; 

... ·· . . 



111. to procure and send for test and analysis, samples of insecticides which 

he has reason to suspect are being sold, stocked or accepted for sale in 

contravention of the provisions of the Act or rules made thereunder; 

iv. to investigate any complaint in writing which may be made to him; 

v. to institute prosecution in respect of breaches of the Act and the rules 

made thereunder; 

vi. to maintain a record of all inspections made and action taken by him in the 

performance of his duties including the taking of samples and seizure of 

stocks and to submit copies of such record to the licensing officer; and 

vii. to make such inquiries and inspections as may be necessary to detect the 

sale and use of insecticides in contravention of the Act. 

There are checks and balances available in the present Act and the Rules. Further, 

to ease out the regulation the Department has also done way with the requirement of 

renewal of Licensing at the State level. However, ·over the time to take care of the 

practical experiences brought in cognizance of the Department has lead to revision 

of the powers and duties of the Insecticide Inspector in the proposed Pesticide 

Management Bill, 2020. Now the Pesticide Inspector has to take prior permission of 

Executive Magistrate and record his order in writing to stop sale of a pesticide for a 

specified period not exceeding sixty days or till the receipt of the 'report of the 

Pesticide Analyst, whichever is earlier. Also serve a notice of show cause to the 

retailer or person concerned. 

Provision has been made to ensure that there are adequate checks against the 

arbitra1y exercise of powers by pesticide inspectors. Any further positive 

development in the process of easing out the procedure may be taken up while 

framing .the rules under the Bill." 

26. The Committee, thereafter, asked the representatives of the Ministry about the 

procedure being followed for the segregation and disposal of expired pesticides at the 

Retailer, Dealers, Distributor and Manufacturer's level existing in the States, as per the 

Insecticides Act, 1968 and the Insecticides Rules, 1971. The Ministry of Agriculture and 

Farmers Welfare (Department of Agriculture, Cooperation and Farmers Welfare), in a 

written reply, submitted:-
I 

"As per Rule 10 .(A) of the Insecticides Rules, 1971, immediately after the date of / 

expiry all such stocks after being segregated and stamped 'not for sale' or 'not for / 

use' or 'not for manufacture; as the case may be, shall be kept by the licencee in a / 

.. - 30 - · 



separate place specially demarcated for the purpose with a declaration, date-expired insecticide, to be exhibited on the conspicuous patt of the place. All such stocks then shall be disposed of in an environment friendly manner as may be specified from time to time by the Central Government in consultation with the Central Insecticides Board and shalf not be used for re-manufacture. · 
Whereas Rule 44 of the Insecticides Act, 1968 and the Rules, 1971 states about the disposal of used pacl<ages, surplus materials and washings of insecticides, that it shafl be the duty of Manufacturers, formulators of insecticides and operators to dispose packages or surplus n_1aterials and washing in a safe manner so as to prevent environment al or water pollution. The used packages shall not be left outside to prevent their re-use. The packages shall be broken and buried away from habitation. · 
The Department has requested the States for providing the requisite information and the States of Uttar Pradesh, Telangana, Kamataka, Gujarati Meghalaya, Rajasthan, Maharashtra, Punjab and Uftarakhand have reported about the issue of date expired pesticides and procedure followed in States at different levels. Broadly all the states monitor the disposal and keep track of the disposal of pesticides through Insecticide Inspectors at the manufacture and Dealers level. In Gujarat date expired pesticides are segregated from point of warehouse and sent to manufacturing site for disposal, decant material and date expired packages and bulk empty containers are sent to Incineration at State Pollution Control Board approved hazardous waste disposal site. Odisha has mechanism placed in to keep track of all pesticides from manufacturing to consumption and storage, in case of hazardous waste disposal under the supervision by the Odisha State Pollution Control Board as per Hazardous Waste Management Rule, 2016. Similarly in Punjab, Meghalaya, Telangana and Maharashtra there is system of collecting the date expired pesticide as per the Rule 10 (A) of the Insecticides Rules, 19711 mostly by the company, Manufacturers and its safe disposal as per the State Pollution Control Board approved hazardous waste disposal site. Punjab follows the billing mechanism to track pesticides from manufacture to final disposal. The State of Uttarakhand has stated that if a pesticide is date expired then that stock is separated, sealed, labeled and stamped as 'not for sale' or 'not for use' or 1not for manufacture'. This stock is not used again and for disposing the sto_ck, they are being sent to Government approved agencies to dispose them. 

Whereas, the State of Kera/a has mentioned that the State Government had enacted the Organic Fa,ming Policy 20'10, fo reduce the dependence on insecticides. Based on this the Department is promoting Integrated Pest Management Strategies (1PM) and has been successful in eliminating or successfully reducing the use of pesticides in many situations. Pesticides are stocked at the retailet~ Dealers, distributor Dealers 



based upon field requirements and hence the quantity of date expired chemicals is 

negligible. 

Fwther, the States of Uttar Pradesh, Telangana, Kamataka, Gujarat, Meghafaya, 

Rajasthan, Maharashtra, Punjab and Uttarakhand have reported that at the user 

level, for disposal of used qontainer mostly the burial method at non-habitant land 

site is being followed. The Dealers and framers are a/so sensitized and trained for 

following the safe disposal of used, left over or date expired pesticide. Maharashtra, 

l<amataka and T elangana have reported that the used package, surplus material 

and washings of insecticides are being disposed of by following the Pollution Control 

Board norms and by incinerating them. n 

27. On being asked by the Committee about the reason(s) for low conviction rate under 

the relevant provisions of offences and punishments in the Insecticides Act, 1968 in the 

States, the Ministry of Agriculture and Farmers Welfare (Department of Agriculture, 

Cooperation and Farmers Welfare), in a written reply, submitted:-

"The Department sought information from States and also consulted Insecticide 

Inspectors. The insecticide cases are non-cognizable offences and these are filed as 

a complaint case which has an extensive procedure of trial due to the reason that the 

prosecution evidence is to be laid pre charge stage and post charge stage, which 

takes a considerable amount of time. The States have reported that Insecticides 

case are not conducted as fast track court cases, these cases are often having lower 

priority and are treated as routine matter, due to priority given to other serious and 

heinous cognizable offences and reasons mentioned above leading to the lengthy 

legal procedure also there are no dedicated courts for the Insecticides Cases. w 

28. When the Committee desired to know from the representatives of the Ministry as to 

how the price of the pesticide should be controlled to prevent the variation in their MRP in 

the States.the Ministry of Agriculture and Farmers Welfare (Department of Agriculture, 

Cooperation and Farmers Welfare), in a written reply, submitted:-

"Presently in the Insecticides Act, 1968 and the Rules there is no mechanism of 

price control available. However, in the proposed Pesticide Management Bill -2020 it 

has been proposed that-"If the Central Government is of the opinion that it is 

necessary or expedient to secure the distribution and availability of pesticides at fair 

prices, it may constitute an authority to exercise such powers and perform such 

functions to regulate the price of pesticides in such manner as may be prescribed by 

the Central Government." 

... 3 'L. -
. . 

I 

I 
t r 

I 
I 
1 



29. The Committee, thereafter, desired to know from the representatives of the Ministry as to whether there was shortage of onion seeds and the Government failed to provide sufficient onion seeds to farmers in the State of Maharashtra, especially in Nasik District during last Rabi season. In reply thereto, the Ministry of Agriculture and Farmers Welfare (Department of Agriculture, Cooperation and Farmers Welfare) submitted:-
"As reported by Maharashtra, tot al requirement of onion seed for the upcoming season is 35,300 quintals out of which the seed that is available with different agencies is 4,227 quintals and farm saved seed is 21,000 quintals. Further, Maharashtra reported the shortage of onion seeds in the Rabi 2020-21. This shortage of onion seeds was due to heavy rain in the cropping season. 

Department of Agriculture, Cooperation and Farmers We/fare has already taken step for arrangement of seeds to meet the shortfall onion seeds in Nasik, Maharashtra through national level agencies like the National Agricultural Cooperative Marketing Federation of India Ltd. (NAFED) and the National Seed Corporation Ltd. (NSC). Directions were also given to national level agencies to sf ore onion seeds in Nasik or nearer to Nasik for smooth availability of seeds as per requirement. 
Fwther, Department of Agriculture, Cooperation and Farmers Welfare has stopped to approve the export of onion seeds since February, 2020. 1091.142 MTs onion seeds can be made available by stopping the earlier permissions! licence issued by the Director General of Foreign Trade. 

In Maharashtra State, during seed Jaw enforcement in Rabi 2020·21,315 samples of onion seed were drawn and tested, out of which 33 samples were failed in germination and in Nasik area 126 samples were drawn and tested, out of which 18 samples were failed. A few complaints were reported by the Government of Maharashtra in Nasik area and appropriate actions were being taken by them. " 
30. On being asked by the Committee about the reason{s) for not excluding 'Seeds' from the list of essential commodities under the Essential Commodities Act (ECA), 1955, the Ministry of Agriculture and Farmers Welfare {Department of Agriculture, Cooperation and Farmers Welfare), in a written reply, submitted:-

"The Seeds Act, 1966 regulates only the notified varieties of seeds, but the un-notihed varieties cannot be regulated under the Seeds Act. Notification of varieties under the Seeds Act, 1966 is voluntary and not compulsory. Deleting seeds from list of essential commodities in the Essential Commodities Act, 1955 and could no longer be regulated under the provision of the Seeds (Control) Order, 1983. 
1·, .,: : • \ ·: ~· r , · 



Therefore, a vacuum will be created in the regulatory framework There is no other 

legal instrument available to .regulate ihe quality of seeds of un-notified varieties 

which will flood spurious and poor quaHty seed in the market. Further, defeting 

seeds from the EC Act triggers States to legislate/ issue Ordinances to regulate 

quality of seeds in their State which will create problem of Inter-State movement and 

acute shortage of seeds in the Country. 0 

31 . The Committee, thereafter, desired to know from the representatives of the Ministry 

as to how a seed Dealers ls responsible for selling a poor quality of the seeds when the 

producer is supplying poor quality seeds to the Dealers. The Ministry of Agriculture and 

Farmers Welfare (Department of Agriculture, Cooperation and Farmers Welfare), in a 

written reply, submitted:-

~-

"As per Sections 7 and 6 (b) of the Seeds Act, 1966 and Clause BA of the Seeds 

(Control) Order, 1983, every Dealers of seeds in notified kind or variety or of her than 

notified kind or variety of seeds shafl ensure that the standards of quality of seeds 

claimed by him shall confonn to the standards prescribed for the notified kind or 

variety of seeds under SecUon 6 of the Seeds Act, 1966. Hence, the Producer or 

Distributor or Vendor or Dealers should ensure the prescribed standard for quality of 

seeds before selling/ distributing to the farmers. However, producer is responsibfe, if 

the seed container is not tampered. 11 
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OBSERVATIONS/RECOMMENDATIONS 
Relaxation in the educational guafifications.. experience and turnover criteria . for Pesticide Dealersand/or Retailers 

32. The Committee while examining the instant representation and in light of the submissions made by the Ministry of Agriculture and Farmers Welfare (Department of Agriculture, Cooperation and Farmers Welfare), have gone through various provisions of the three Legislations/Orders, viz., the Insecticides Act, 1968, the Fertiliser (Control} Order, 1985 and the Seeds (Control) Order, 1983. 
33. As regards the provisions regarding educational qualification(s) required for pesticide Dealers and/or Retailers or the persons employed by them, the Committee note that the Insecticides Rules, 1971 made under the Insecticides Act, 1968, prescribe for Graduate Degree in Agricultural Sciences or Biochemistry or Biotechnology or Life Sciences or in Science with Chemistry or Botany or Zoology or one year diploma course in Agriculture or Horticulture or related subjects with course contents on Plant Protection and Pesticide Management. The Committee further note that as per the Insecticides (Second ·Amendment) Rules, 2017, the existing pesticide Dealers who are more than forty-five years of age and have been running their trade, either themselves or have inherited with cumulative period of experience of more than ten years as on 1 February, 2017 (the date of publication of these Rules) and whose annual turnover is less than Rs. five lakh are exempted from the aforesaid requirement of possessing the requisite educational qualification(s) for the period of licence-ship continuing in their name. 

34. In this chronology, the Committee also note that all other existing Dealers and/or Retailers, who are not covered under the above proviso, but possess a valid licence as on the 1 February, 2017 and are not possessing the prescribed educational qualification(s), need to undergo a Certificate Course of 12 week duration with one class a week in Pesticides/Insecticides Management from any State Agriculture University or Krishi Vigyan Kendras or National Institute of Agricultural Extension Management, Hyderabad or National Institute of Rural Development and Panchayati Raj or National Institute of Plant Health Management, Hyderabad, State Agricultural Management and Extension Training Institute, Central or State research institutes or any other Government recognised University or Institute. · 
35. The Committee are well aware of the fact that pesticides and/or the insecticides are toxic and hazardous substances which require its careful handling and .r:-:·:.~t adherence to the instructions contained on the labels and/or leaflets and therefore, it was felt necessary that pesticides Dealers/Retailers or at least one of 



their employees at the retail outlet possess a minimum educational qualification so 

as to provide appropriate guidance to the farmers about the dose, frequency, 

methodology and timing of application/use of insecticides, etc. Notwithstanding this, 

the Committee feel that the pesticides, being one of the important inputs for 

improving agricultural productivity which has now become a source of income 

generation, more and more people should be encouraged to enter into the pesticide 

business in order to achieve the twin objectives of catering to the· rising demand of 

agricultural and other products, thereby increasing Farmers' income and also serving 

as a major source of employment generation. Further, in the considered view of the 

Committee, pesticides Dealers/Retailers or their employees, acting as one of the 

important agro-input individuals/firms, are the first 'contact poinf for majority of 

farmers and, therefore, the contribution of these persons in giving appropriate 

guidance to the farmers become all the more important in the present context of 

renewed agriculture activities, where farmers are using various modern scientific 

methods and machinery for increasing their crop yield and also its quality. It is also 

an undeniable fact that the present day farmers are rapidly diversifying their 

occupation by involving themselves in horticulture and other agricultural allied 

activities, viz., animal husbandry, dairying, honey bee farming, etc. Since the existing 

educational qualification{s) have been prescribed in a decade-old legislation, 

perhaps, keeping in view the requirements of that particular period of time, the 

Committee recommend that the Ministry of Agriculture and Farmers Welfare 

(Department of Agriculture, Cooperation and Farmers Welfare) should explore the 

possibility of lowering down the requisite educational qualification(s) to Higher 

Secondary (Class-X) or Senior Secondary (Class-Xll)in Science stream(s) for 

insecticides/pesticides Dealers and/or Retailers or their employees so as to include 

more number of candidates desirous of obtaining licence for insecticides/pesticides 

or employing persons in insecticides/pesticides business at their outlets to bring it in 

sync with the present times. However, before issuing licence, an effective training for 

handling of insecticides/pesticides should be imparted to the candidates, the 

modalities of which could be worked out by the Ministry. 

36. Notwithstanding the fact that as per the Insecticides (Second Amendment) 

Rules, 2017, the existing pesticide Dealers who are more than forty-five years of age 

and have been running their trade either themselves or have inherited with a 

cumulative period of experience of more than ten years as on 1 February, 2017 and 

whose annual turnover is less than Rs. five lakh are exempted from the requirement 

of attaining the requisite educational qualification(s) for the period of validity of their 

licence in their name, the Committee desire that the Ministry of Agriculture and 

Farmers Welfare (Department of Agriculture, Cooperation and Farmers Welfare) 

should undertake a feasibility study to relax the existing conditions of requisite 

experience and turnover criteria for exemption from the requirement of educational 
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qualification(s) in respect of existing licence holder(s) for the period of validity of their licence in their name, by way of reducing the years of previous experience of running the insecticide/pesticide business and their turnover. The Committee would like to be apprised of the necessary steps taken/proposed to be taken within three months of the presentation of this Report to the House. 
Short-term Certificate Course in Insecticide Management for insecticides/pesticides Dealers! Retailers 

37. On the basis of submissions made by the Ministry of Agriculture and Farmers . Welfare (Department of Agriculture, Cooperation and Farmers Welfare), the Committee take note of the fact that the Insecticides (Second Amendment) Rules, 2017, further provide for a short-term Certificate Course in Insecticide Management for all those existing insecticides/pesticides Dealers/Retailers who are not having the prescribed educational qualifications, but are in possession of a valid licence as on 1 February, 2017 and are not covered under 'exemption clause' relating to experience and turnover criteria. Such Dealers/Retailers are required to undergo Certificate Course of 12 weeks' duration with one class a week in Insecticides Management from any State Agriculture University or Krishi Vigyan Kendras or National Institute of Agricultural Extension Management, Hyderabad or National Jnstitute of Rural Development and Panchayati Raj or National Institute of Plant Health Management, Hyderabad, State Agricultural Management and Extension Training Institute, Central or State Research Institutes or any other Government recognised University or Institute. 

38. As per an estimation provided by the Ministry of Agriculture and Farmers Welfare (Department of Agriculture, Cooperation and Farmers Welfare) in respect of number of existing insecticides/pesticides Dealers/Retailers to be imparted training, the Committee note that the total number of such Dealers/Retailers in some States, viz., Gujarat, Uttar Pradesh, Madhya Pradesh, Karnataka, -T elangana, Odisha, Bihar, Andhra Pradesh, Assam, Himachal Pradesh1 Rajasthan, Tamil Nadu, Kerala, and Goa comes to 76,391. The Committee further note that the number of insecticides/pesticides Dealers/Retailers who have already been enrolled for participating in the said training through SIAM/Sub-Centres/KVKs or through various Universities/Institutes are 26,594. Juxtaposing the total number of Dealers/Retailers who are required to be imparted training with the number of Dealers/Retailers who have been enrolled for getting the requisite training, the Committee do not find the same encouraging. In this connection, the Committee also note that as per the National ln.stitute of Plant Health Management, Hyderabad, which is the Nodal/ Coordinating Agency, 82 Institutes of ICAR/KVKs/SAUs from 17 States had submitted proposal to NIPHM for conducting 12 weeks' Certificate Course in Insecticide 
, ~-., - . ., . 



Management, out of which, four States, viz., Rajasthan (17) Maharashtra (03), Orissa 

(01} and Kerala (01} have already commenced 22 batches for the Certificate Course 

on Insecticides Management through different SIAM/SubftCentres/KVKs with only 869 

Dealers enrolled for the above said course. 

39. The Committee are not satisfied to observe that the number of insecticides/ 

pesticides Dealers/Retailers who have been enrolled for the short-term Certificate 

Course of 12 weeks in Insecticides Management is very low vis-a-vis the number of 

Dealers/Retailers identified for undergoing the said Course. The Committee, 

therefore, desire that the Ministry of Agriculture and Farmers Welfare (Department of 

Agriculture, Cooperation and Farmers Welfare) should take proactive measures, in 

consultation with the State Governments and the National Institute of Plant Health 

Management, Hyderabad, for enrolling more and more number of insecticides/ 

pesticides Dealers/Retailers who are required to undergo Certificate Course in 

Insecticides/Pesticides Management. For attaining the said objective, all the States 

should be given some incentive like giving 'Trophies' or 'Certificates' for best three 

performing States, on yearly basis. The Committee also recommend that the Ministry 

should explore the modalities of holding the said training/classes by way of distance 

learning mode or through online mobile applications so that the Dealers/Retailers 

should not face the rigors of physically going to the Institutes/Study Centres. The 

Committee would like to be apprised of the necessary steps taken/proposed to be 

taken in this regard within three months of the presentation of this Report to the · 

House. 

Fixing equal responsibility of the Manufactures for non/sub-standard fertilisers 

inventory 

40. The Committee note from the submissions made by the Ministry of Agriculture 

and Farmers Welfare (Department of Agriculture, Cooperation and Farmers Welfare) 

that under the relevant provision(s) of Fertiliser (Control) Order (FCO), 1985, any 

person in whose possession non•standard stock has been detected is liable for 

appropriate punishment in accordance with law. In this regard, the Ministry has also 

issued an Advisory on 6.12.1991 to the State Enforcement Authorities to implicate 

Manufacturers as a 'Second Party', wherever samples drawn from a Dealers outlet of 

'original sound bags' (without any mark of tempering) and found as non.standard and 

if, enough evidence is available to hold them liable. 

41. The Committee further note that amendments in the FCO are also under 

consideration of the Ministry to make appropriate provisions for fixing the 

responsibility of Manufacturer/Wholesaler/Marketer also, in case, the samples are 

collected from the Retailer and found to be non-standard. The Committee also note 
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that for ensuring the uncompromising quality of the product, the aspect of mandatory 
provision for National Accreditation Board for Testing and Calibration Laboratories 
(NABL) accredited Laboratories in all the Manufacturing Units is also under the active 
consideration of the Department of Fertilisers (Ministry of Chemicals and Fertilisers). 

42. Notwithstanding the above, the Committee feel that there should be equal 
treatment of offence(s) in terms of the law in force and further, 'similar offences' call 
for 'similar punishment' without any distinction or technical jargon. Though, the 
Ministry of Agriculture and Farmers Welfare {Department of Agriculture, Cooperation 
and Farmers Welfare) have issued an advisory to the State Enforcement Authorities 
on 6.12.1991 to also implicate Manufacturers as a 'Second Party', wherever samples 
drawn from .a Dealer out of original sound bags (without any mark of tempering) and 
found to be non-standard, the Committee recommend the Ministry to work out a 
suitable mechanism to fix the responsibility on the Manufacturers equally and also 
make them liable to punishment. In this effort, if need be, suitable amendment(s) in 
the Fertiliser (Control) Order (FCO), 1985 could also be contemplated. The Committee 
would like to be apprised of action taken/ proposed to be taken in this regard within 
three months of the presentation of this Report to the House. 

Prosecution and Convictions in the cases of non-standard Fertilisers, Seeds, and 
Insecticides 

43. As per the submissions made by the Ministry of Agriculture and Farmers 
Welfare (Department of Agriculture, Cooperation and Farmers Welfare), the 
Committee observe that under the Fertiliser (Control) Order (FCO), 1985, during the 
last five years, 25,058 samples were found to be of non-standard quality which had 
resulted in launching of 1,583 prosecutions and 8 convictions. Similarly, under the 
Seed Act, a total, 7,53,261 samples were analysed and 3,550 prosecution were filed, 
out of which, convictions in 656 cases were made. In the Insecticides Act, 1968 
during the last six years, i.e., 2014-15 to 2019-20, 4,15,385 samples were analysed, 
prosecutions were filed in 4,787 cases for manufacture, sale and illegal import of sub-
standard/low quality pesticides and there was conviction in 278 cases. 

44. The Committee are at a loss to note that the 'rate of conviction' in relation to 
non-standard Fertilisers, Seeds and Insecticides is abysmally low. In the considered 
view of the Committee, conviction in a criminal offence is th.e ultimate test of an 
established wrongdoing. In this regard, the Committee feel that low rate of 
conviction, primarily, depends on two aspects. One, the person has been 
wrongfully implicated and two, the person has been appropriately implicated, but 
the case file has not been made out in an articulate manner and, inadvertently or 
intentionally, glaring loopholes have been left in the. charge-sheet due to which the 



wrongdoer gets himself exonerated from the Courts. The Committee, therefore1 

recommend that the Ministry of Agriculture and Farmers Welfare (Department of 

Agriculture, Cooperation and Farmers Welfare) should liaise with the State 

Governments to find out ways and means to improve the 'conviction rate' in 

prosecution cases of non-standard Fertilisers, Seeds and Insecticides against the 

shady Manufactures/Dealers to ensure that the quality of these agro-input products is 

not compromised and the farmers are made available these products having good 

quality with minimum hazards. At the same time, the State Governments should also 

be sensitized to ensure that no Manufacture/Dealer of Fertilisers, Seeds and 

Insecticides are implicated in false cases by their designated Officers/Inspectors. The 

Committee would like to be apprised of the concrete action taken by the Ministry of 

Agriculture and Farmers Welfare (Department of Agriculture, Cooperation and 

Farmers Welfare) in this regard within three months of the presentation of this Report 

to the House. 

Modern svstem of Record/Inventory Management/Digital Record Keeping 

45. From the submissions made by the Ministry of Agriculture and Farmers 

Welfare (Department of Agriculture, Cooperation and Farmers Welfare), the 

Committee note that in FCO, no mode has been prescribed for keeping register/ 

record of inventory. Keeping in view this deficiency, a proposal to include a specific 

provision for maintaining digital registers/records is under consideration of the 
Ministry. Similarly, in the Insecticides Act and Rules, there is also no provision for 

maintaining record of Stock in a digital form. However, provision to this effect has 

now been made in the Pesticide Management Bill, 2020.The Committee also note that 

under the Seeds (Control) Order, 1983, there is no restriction to maintain digital stock 

by the Seed Dealers. 

46. Keeping in view the much acclaimed Digital India Initiative of the Government 

of India, wherein, internet connectivity has been enhanced manifold, throughout the 

country, in .the recent years, the Committee recommend to the Ministry of Agriculture 

and Farmers Welfare (Department of Agriculture, Cooperation and Farmers Welfare) 

to work out suitable amendments in the Fertiliser (Control) Order, 1985 and the Seed 

{Control) Order, 1983 to make suitable provisions for maintaining record of Stock in a 

digital form by the Manufactures/Dealers. In the opinion of the Committee, keeping 

record of stock in a digital form would not only increase the transparency in the 

Stock Management but also simplify the verification process by the Government 

Agencies to a noticeable extent. The Committee would like to be apprised of the 

action taken/proposed to be taken in this regard within three months of the 

presentation of this Report to the House. 

. .. 11, b - -



Provision of transfer of licence to anv other family memb!f..ifl. case of Fertilisers. 
Seeds and Insecticides 

47. On the basis of averments made by the Ministry of Agriculture and Farmers 
Welfare (Department of Agriculture, Cooperation and Farmers Welfare}, the 
Committee note that in the Seeds (Control) Order, 1.983 and the Fertiliser (Control) 
Order, 1985, there is no provision to transfer the licence of the Seed Dealers to the 
family members, whereas, there exist provision in the Insecticides Act, 1968 and the 
Rules made thereunder for transfer of licence to any other person including family 
members subject to fulfilling certain conditions prescribed under the Rules. 

48. Considering a cumbersome procedure while applying for a licence at a new 
location by an existing licence holder in respect of Seeds and the Fertilisers, the 
Committee desire that the Ministry of Agriculture and Farmers Welfare (Department 
of Agriculture, Cooperation and Farmers Welfare) should work out modalities for 
transferability of seed and fertiliser licence to the family members of an existing 
licence holder and, accordingly, carry out appropriate amendments to the 
Seeds(Control) Order, 1983 and the Fertiliser (Control) Order, 1985.The Committee 
would like to be apprised of the action taken/ proposed to be taken in this regard 
within three months of the presentation of this Report to the House. 

t?!.9posed Pesticide Management Bill, 2020 

49. The Committee note from the submissions made by the Ministry of Agriculture 
and Farmers Welfare (Department of Agriculture, Cooperation and Farmers 
Welfare}that with a view to strengthening indigenous manufacturing and easing out 
regulation of pesticides, the Pesticide Management Bill, 2020 was introduced in Rajya 
Sabha on 23.3.2020. The said Bill inter alia contained the following provisions:-

(i) Renewal of Licence for manufacturing and sale done away with; 

(ii) Pesticide Inspector to take prior permission of Executive Magistrate and 
record his order in writing to stop sale; 

(iii) Creation of more Laboratories for tests/analysis of pesticides. Central and 
State Governments to notify Public Institutions as Pesticide Testing 
Laboratories; 

(iv) Promotion of pesticides that are biological and based on traditional 
knowledge and for encouraging indigenous manufacturing; 



(v) Provision for Generic Pesticides; 

(vi) Central Government may, on recommendations of Regi'stration Committee, 
exempt dual use substances with pesticidal properties from the provisions 
of Act; and 

(vii) Provision for National Register of Pesticides and State-level database of 
pesticides in digital format. 

50. Appreciating the objectives of the proposed Pesticide Management Bill, 
2020,the Committee wish to urge the Ministry of Agriculture and Farmers Welfare 
(Department of Agriculture, Cooperation and Farmers Welfare) to ensure that as soon 
as the Bill is passed by Parliament and assented to by the Hon'ble President of lndia1 

the Rules should be expeditiously formulated and laid on the Table of both the 
Houses so that this fine piece of legislation would further increase the overall welfare 
of the Farmers' community for which the Union Government has been making 
genuine efforts with their innovative programmes and policies. 

NEW DELHI; 

8 February, 2021 
26 Pausa, 1942 (Saka) 

, .. .4-~-"' r' . 

DR. VIRENDRA KUMAR, 
Chairperson, 

Committee on Petitions. 



Annexure-1 

Hon'ble Shri Om Birla Ji, 
Speaker Lok Sabha 
New Delhi 

'h• 

jranslated Version 

26 July, 2019 

Subject: Request· letter to solve the problems of agricultural exchange vendors of the 
country. 

Hon'ble Sir, 

The following problems have been faced continuously on the part_ of the agricultural 
excha.nge vendor~ of the count1y for the last several years and there have been detailed 
discussions before the senior officers and ministers in various States ih detail, even after that, the problems have not been sol~ed, now. we have been compelled to put these 
problems before you so that the problems can be made so that the problems can be done 
through you. 

. . Please take the stand of directing the officers of the Union Ministry of Agriculture and the 
State Agriculture Ministries on the following issues to help them to doubl.e the income of the farmers in increasing the agricultural production of the country, 

1. The lnsecticides Act has earmarked old licenced traders to take· a 1-year. course, but 
in lhe last 3 years, out of six lakh traders in the country, 1000.0 traders have not been 
completed, if it continues at the same pace, it is not possible lo get ev~ry b·ader in the 
next 15-20 years. But, ~o far, it has not been made a gazette notification, please 

.:),.. recognise the 12-day crash course by making the said gazette notification so that the 
agricultural input t~-~ders of the country can renew their licences. 

2. Action should be taken against the company if the sample fails 

Samples of fertiliser, seeds and pesticides in the country are taken from agricultural 
inputs traders and the licences of ag·ricultura! input traders are suspended or 
cancelled i'n case they are non-standard from 1 or 2% and action is taken against· 
them for couii case and FIR while the manufacturing company is to blame. In case of · failed sampl~ of fertiliser,. seed and pesticide, there should be a clear provision in the 
three Acts th.at the manufacturing company should be made guilty and the seller 
should be produced as a witness to produce high quality by the company. 

-1;3 --- Ii -I 



3. Sec lion 10( 4) of the Insecticides Acl, ·1968 provides for the mandatory linking of the 

principal of the company while such provision is not required after GST is 

implemented in the country. The trader should be exempted from buying goods from 

anywhere. Section 10( 4) of the Insecticides Ac!, 1968 may be abolished and all 

traders should be given the job of purchasing pesticides from._anywhere so as lo 

provide production to the farmers at the lowest price. After taking ·the llcence as in tile 

medical, any company which obtains the pesticide licence should also be allowed lo 

produce and sell pesticides. In this modern age, vyhen lhe country is moving towards 

computers and pamphlets, the imperative of link the principal certificate of each 

company with t~e licence every year should be ccmple!ely eliminated. · · 

4. 200 lo 300 variety of products are available in the value of medicines, therefore, it is 

not possible to maintain ll!eir packing wise stoc\ tharefore, the provision of stock 

register for tl1e dealer may be abolished and the stock of the non-company should be 

recognised. 

5. Today, when all pesticides are sold sealed in the original packing of pharmaceutical 

companies and the maximum value sale price .is recorded on each packing, the 

provision ror levying a price list at each shop should be abolished. 

6. Any pesticide, seed or fertiliser sample, if failed, the company should be held 

responsible for it. · 

7. The old licencee dealer should be given an experience certificate by the local 

·Agriculture Department on the basis of which he can make a new licence al any other 

place in future and start the business. The old licencee may be allowed to transfer his 

licence to the name of his family member or someone ~lse by his consent. 

ff;.:. Seed and Feriiliser Control. Orders were introduced and there was shortage of 

foodgrains in the country and there· was shortage of fert ilisers, therefore, it was kept 

under the purview ·ot the Essential Commodities Act. Now, the Seed and Fertiliser 

Control Order should b.e excluded from the Essential Commodities Act. 

9. Since the OBT scheme has been implemented by the POS machine, traders h·ave 

been facing a variety qf problems and the farmers cannot be able to complete the 

goods due to non·billi'ng in time. In many areas, the farmers are not able to get benefit 

from the availability of Internet services: 

·10. If the pesticide is expired, the facility of destruction is not available with !he sale and 

the res i:;<msibilily under the Insecticides Act is with the producing company. 

11 . Some suggestions for lhe present gov.ernment is likely io be submitted lo the 

Pesticide Management Bill 20i8 in the coming time should be seriously considered by 

us and the provisions in the in !erest oi traders should be seriously considered. 



12. In case th·e seed is certified sample failure, the action should be tal<en on the 
cerificate agency company. 

13. As the medical licence is exempted from selling any product once the licence is 
granted, the Seeds, Fertiliser and Pesticides Acts may also provide with the similar 
provision. 

A number of such problems have been submitted by our organJsation in detail to the 
officials of the Agriculture Department in the past, but no idea has been made about therri in 
the last th ree years. Therefore, it is requested that the Department of .Agriculture should 
·seriously direct the officials of the DepartmeAI of Fertilisers and the Seed Department to 
seriollsiy consider our problems. Your Government can help in making a comprehensiv~ 
overhaul of the Pesticides Act, 1968 and the. Fertiliser Control Order 1985 and the Seed 
Control Order, 1966, lo provide for. facilitating trade lo the traders so that the private traders 
meet the t'arget of doubling the income of farmers in the country, 

Thank you, 

Manmohan Kaltri 
National President 

Agro Input Dealers Association 
New Delhi 

··~· ; 
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Annexure-11 

l "WI lH.111~ J(i)) 

: •. •l\11NIS'fRY. Of.AbruciitriliiEiT-in r.AliliiiifV:i~LF.\.JU( . ·:·.,n~;;i(1iiii,··rii~~~i~J1iJ~t·:~:JJt)J~~~;·i:~a'iit;'~;~'vJ~~i1/;~) 
NOTIFICATION 

New Delhi, the Jst February. 20! 7 

3 
. ~ ... 

G.S.R. 106(E).-Whrnias certain draft rul~ further to anicnd the Insecticides Rules, 197). which the Cen!ral Govcmmr.111 proposes to mak{• in exercise of the powers conferred by section 36 of tl1e 1n~eclicides Act. H>68 (46 of 1968) was published under the notification of the Government of [ndia in the Ministry or Agri<:uhurt aml r ,Jn)lcrs Welfare (Departmom of A1;rkuhure. Cc,-opcration and Fam1ers Welrare) vide number G.S.R. 808{E), dated J 7'~ Augu.sl , 20 16, in 1he Gazette of l nd ia, Extraordinary Part-II. Swion-3. Sub-section {i). dated 2o•h August, 2016, inviting objection~ or suggestions from all persons likely to be affected thereby. before tlie expi.J·y of the period of forty five days froin the date on which the copies ofU1e Gazel1e containing the said notlficulion wern rm1de\ tlVailabl~ to thr. puhlK; Ami wht1reas, copies of the said Ga2e11c nollflcatio11 were made iw.iilablP. to the public· ou the 20'" August 201 6: /11111 whe<rnas. objec(ion or suggestion were duly <.-onsid11red in respect or lhP said notlfica1krn; And whereas, tlu· Central Government ls of the opinion 1ha1 circumstances have ari~t'JI, which rt!11der it necessary to make ruh:s wt.bout consultation with the Board: 
And whereas Jn terms of the proviso 10 section 36 of the Act. tht: Board shall be consulted within slx months or making or tlie rules and the Centrnl Government shall lal,e 11\to consideration any suggestions which the Board may make ln relalio11 to the amendments of the said rule; 
Now. therelorP., in exercise of the JJOwer~ wnrerr!.'d by ~'t'clion 36 of tire fnwciiddes Ari . 1908 (•16 or I 9{i8). tht,> Ce111ral Gt,vormnent hereby n,nkes the lbllowlng 1\Jl~s. further 10 um~1i<l 1he lnsectlc.idcs Rules. 1971, namely:-!. Shori tlrlf: ~,id cvinmenccrnent.- (1) These rules may bt" l'alled the ln<.cctlcides {St:(·ond Anwnrln1c11l) Rules. 20 17. 
(II) They shall c:ime into force on lhe date of thelr publication In the Official Gazette. 2. ln the lnsecticldes Rules, 197 l. i11 rule 10, for sub-rule (lA). the following shall be sul>stlluted m1111ely:-"(lA) Person who applies for the grant of licence 10 ,ell, stock or exhlbit for sate or distribute insectlcidP.s sh.ill possess or empJoy a person possessing a gr2dua1e desree in Agricuhnral Srlences or Bio~hemistry or Bio,edmology or Li fl' Seiente~ (1r in Science wllh Chemistry or Botany or Zookigy frolYt a recognb-ed unlverniry or h,~tihtle ; Or One yeur diploma course i11 Agricuhurc or Honic.:ullure or related subjecls from any go\'ernnwm rl!wgnised u,Hversily ur i11sllru, .. ,~ith i:ourse con1e11t on plan1 protection and pr.stkiclcs 1m,n~gernen1: 

P.-ovided thal all r~rnllers or .dealers possessing a va lid H<:ence wirhout lhe prescribed quall tkation as on the daw of publicalio,i of these rules as amended by The lusecticldes (Seconcl Amendment) Rules. 20J 7 shall be allowed a period of two years 10 comply wilh Ilic said qualiflcalions: 
Provided further that the exls(l11g licensee of pesticides, whO are more than l'orty-fivti ynars or agr. and who have been ninnlng th!!ir tra~e either themselves or have inherited wllh cumulalive period of cxpe1•ience of more lhRn tt<n years as 011 the d&tl' of publication of 1hese rules as a111encled by The lnsectkidcs (Sl!,;ond Amendme11r) Rule.s, 2017 and thl.' unnual .urn ovc;r is less lhan R.~. fi ve hikh are excinp1ed from the afores,ud role for a period ofl!cr.nceship contl11ui11.15 hi their t,ame. 

(:!) The payment of ! alory of t!ie employee shaU be made by li~nsees through digital mod1:, (If by a clieqoc 10 ensure 1l1a1 the person is em1>loyed with them". 

[F. No. J3035/28/2014-PP-I (volJll)] 
ASHW.'\Nl KUMAR, Ji. Secy. Note :.The Pnn.:tpal rules were publiShe<l in the Gazette of India. E.waord inary, Pnrt 11. Sct:llon 3. Sub-M:ct ion (I). v/tle number G.S.R tG50 (E), d3ted 19th Oc.:tobcr, 1971, and l-Ubsequentlyame11dt'.d vide:· I. G.S.R. '174{EJ, da,ed 24th July, 1976, 

2. ·c;.S,R. 736(E). da,ed 9th December, 1977. 
3. C.S.R. l 064(E), clJted 7th November, 1988, 
4. G.S.R. 533{E).dat~d 6th August, 1993, 
5. G.S.R. 37l(E), dated 20th May, 1999. 
6. G.S.R 37ZtE). tlared 20th M11y, 1999. 
7. G.S.R. 548(E). da·,etl 12th Septernbcr, 2007, 

·, 
I 
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4 THE GAZET1'E Of lNmA : EXTIV\OIUJlN.ARY 
··.· . . ,., .. 

: . ·S. :-·G.S;R .692(E) . . da,cd 1 Lh Noveii-iber, 20.06, · ... . ' ; '. : . . ·, ·. ·.: ·.'····· . •: • . . ·.. . ·., . . ·.·: :· . .. .. ·~<' .. . ,, ',,,, . . 

!J. ' G.S.R. i2&(E,). ~JW~ 2~1ff:epi~~r~~iz.009, ,: · .. 
Hl. G.S.R. l74(E). dated 5th Marc.h. 2010. 

11. ~.S.R. 474(E). da1ed 11th July. 2013, 
12. C.S.R. 797(E). dated 13th November, ZOJ4. 
13. C.S.R. 840{£). dllted 5th November, 2015. 
14. G.S.R Hl4(E). d~teu 15th February. 2016 and 
15. G.S.R. 794(E), d,,ted 12th August, 2016 
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Annexure..:.. HI 

Year Wise and St~i~;wise details of misbranded or counterfeit roducts Insecticide) that have been booked/prosecuted in the country during the last five years (Annexure-I) 
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Annex.ure -IV 
Progress· Report of Seed Law Enforcement for the year 2015-16 

! Tota; No. -I No. of - I No. of cases I No. of ~-No. of cases r No. of cases decided I No. of cases No. of I , of sal}}ples , samples ! in which . cases stop ! filed in the ! by Court of Law · pending in cases · I drawn i found sub- warnrng l sale order ! Court of . 1 fine/ imprisonment Court of Law where seed , st andard issued issued I Law awarded forfeited ! 

S. _· f~!~te 
No. 1 •• 

~. t 

1 ·:· ~ 

3 4 5 6 ! 7 8 9 10 , . 
~ 

22274 537 ' 537 350 450 0 450 15 \ 

· 1 -:. L > 2 
Tf.·:q ::f~n.Phra Pradesh a .. - .,, ... ., ••• ,_ · i,·::~ 1., );;~hfi.r 14991 225 . 103 33 . 4 . 0 4 0 ! 
. ...... '"l ' ""''h'i.:' ..:+; h · .. .J'( :::,:,:,t:~Jma. ~,s gar 2263 . I 190 1· 190 190 .·. ! :· o: . o o o : 

.... . .... :, . _\ .•... ... ,,A·:.'.:·J-,J~_µjarat 4092 113 · .:·· 4 -. · ·:-72 Jg ·. 0 18 0 
'>::~·J jf~ ~cyapa 3778 122 . 1· . . 13 .. . . ::. - ( .. . ·.: ,13· . . - 13 -· - . l 

- . '···677:7Jai,ltnt1 &; Kashmir . __ ._i_J~--~~- .. 946· · · 20 ·: . ':: : 26· .. :; ' 14 >-.j ·" .. ·.":1f:' .~ .. . 13 5 - ! :· ,.1)~': '.\~~~!Rhand . I LJ7 · I . 48- ::_>_, f :·) .. . / Ot:·.-::. f >: : ,.·,:o:,:;·.·1 .:._·.::_, o o. o --7368 1 · · 10 : 1·.···236 '·:· 1· · ·· .. o·-- - 1 ·,· 56 I · · 1 24 o 1 3610 362 I =222 360 I 1 I O 1 0 --i 11430 31s 168 1300 I 2s l s s9 1 1s i 1824 343 18 - - - - -

. ;-:a?: '.f~ f6 a,~a1ca - · - - · - · · ·. Q},. (~ ~~yaPrad_t?_sh - - - - -- - - - - --. . "·T "' , .. , .. .... l Q. ,-;·~~harJshtra 
11 . l'.O~~ha 
12. J.Jfµrija b 4180 · 535 0 I 7 I 11 l O 11 0 
13 . I Raja,,~than 3404 9s I - I 11 · I s .. s o 
14. L:':fimil Nadu 61285 [ 2665 . 2311 1513 r 403 311 92 O -, 
1 s: jt~Ring~na 7283 1s1 14s I 140 : 111 10 1s8 9 : 

.I 

j 
347 ! 24 23 f 1 0 . 0 , 0 O 1 

i 6: L.U:ri.~rakha:nd 
15488 I · 1986 1 ss I 248 I o I o o o i 

I 
1:l:l I ~ I o I 7 I 5 I 7 I 13 l - 1 

I 212 32 I 3 I o I o o o o l 
~.----1 

17. rW:B; ! l ! 18: ~-:oi.1~t i M I ~ / - I 19. I Fu:~rti~herry .....:___::_-- · - - ~ 

·~-:Si -
~ 
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Progress Report of Seed Law Enforcement for the year 2016-17 

r 
s. 
No 

State I Total No. j 
. of samples ! 

drawn I 
I 

No. of No. of cases 
samples in which 

No. of cases 
.stop sale 

order issued 

No. of cases T No. of cases decided 
filed in the II by Court of Law 

No. of cases 1:)/.No .. of I 
pending in / ' , :Cases I 

Court of ,.ffiiere seed ., I 
I 

found sub- warning 

i standard issued 

1 2 3 J 4 I s I 6 

1. ! Andhra Pradesh I 6906 I 147 I 100 I 60 
---- '--·----·--

2. I Chhattisgarh 181 O I 78 l o ·I 78 

Court of 
Law ! 

7 
JOO 
0 

fine/ imprisonment 
awarded 

8 
0 
0 

Law l .>forfeited . 
9 -L~-... 10 i 

JOO 0 i 
0 0 

3.I G1.1jarat I 4612 I 64 I 16 I 64 I 1s 1· I I 14 0 l 
I 4. I Haryana 1 2660 I 45 I 25 [ IO I 8 ! 0 HS 
I 5. I Tharkhand I 2371 1 61 6 I O l .. 0 I O 0 

0 
0 

6. I Kamataka ! 7992 I 85 I O I· 0 I O l O J O ;_I ,~:.,.. .. 0 

I 7.1 Maharashtra J 13365 f 209 I 103_ I 1247 I 93 I O 1 · 0 J;,_ · 10 , 

8. Odisha I 904 I 243 · 0 0 0 ! 0 I O I. 0 i 
9. I Puducherry I 120 I 29 I 1 I O I O J O I O :l :·_'·'. 0 I 

~~~njab I 3963 I 166 I ~ 0 I O I 23 ~-, 0 I O 
1
,; . 0 . 

L so 166 L 1 s29 - 920 459 I - I 129 · l 
I I.I Tamil Nadu 
12.1 Telangana 7194 I . J 21 I 1 s I o I 121 I o I 121 0 

13.I U.P. 3261 I 81 I 42 I 17 _ L O .. ~ ! 0 I 0 .I . 0 

14. I Ut1arakhand 525 I 33 I 33 I o I o l o I o :. : ·· 0 

JS .I W.B. i 19247 f 1s62 1__ 40 -, - 543-- 1 o r o , o 0 

-~.: :-:!;4-""\ .f:l. ~·,-
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Progress Report of Seed Law Enforcement for the vear 2017-:-1~ 

: s. . _: ~tate 1 Total No . No. of f Xo~ of cases . ! No. of cases ; No. of-cases· ! No. of c~es decided / !'to. of cases No. of cases ! I No 
····.:. j of samples · in which j stop sale I filed in the · by Court of Law ; pending in where seed j ..... 

...... 
i samples found sub-. warning · ! order issqed · Court of . fine/ imprisonment Court of forfeited I I 

... ... ... 
I drawn . . , .. standard issued i I Law ! awarded Law I I . 

l 1 ! ·:}: .. 2 3 ' 4 I 5 ' 6 7 I 8 i 9 10 i : I . 
l. And.hr.a. rradesh 7842 208 11 6 i 72 22 0 0 I 2. Chhitti~garh 2128 ·189 0 189 0 ·o 0 0 I 

I 
,____ 

G1.Jjarat< .., 
J , I 53 83 92 92 I 92 46 3 43 0 

I 4. Hary?na: ! 2220 22 } I 17 0 0 23 0 I 
I ' 5. Jharl~b~rid l 1615 55 6 0 0 0 0 0 I 

! {.. . u. Karna1~a 6593 48 I 228 I 43 8 I 0 0 0 ; 7. Madbyi:i:. Pradesh I 7600 425 

' 
12 I 425 0 0 I 0 I 0 i I r-;;- Pudii~herry l . I ... -I 8. I ]24 54 i 2 I . o 0 0 0 0 ! 9. Pun.fat>.~.·. .. '3958 .'152 . - ·-1 . ·- ·r ·- ·-r ·-··-(1 ' IO 0 0 0 ' I 

[ l O. I Rajai!}i~ 4769 76 0 4 I .)3 0 13 2 11. Tami_i ·Nadu 50272 1556 449 1457 95 50 45 0 12. TeJaridana ·.·: 0. . 8369 244 219 487 80 0 0 0 13 . Tripura':.. 15 0 0 0 ·O 0 I 0 I ·-0 i4. U.P·. ::_··:.; : 11203 394 I 167 . 0 0 0 0 l5. Uttw.ak.hand 445 .., 
.:, 3 0 0 9 0 I 0 I 16. w.s;: .... I 28055 2826 [ 57 187 I 0 0 0 I 0 

;·,· . 

. ,' 

--s-J-~-~-~ ::-;- ... ' 

-' 



s. 
No. 

Progress report of Seed Law Enforcement for the year 2018-19 

State· ., Total No. No. of I No. of cases 
of samples samples I in which 

! drawn found sub-- : warnin!:!' I . l '-' 

i I standard _I _ Jssued 

I No. of l No. of cases ! 
1 cases stop I filed in the j 
: sale order · 1 Court of ! 

issued i · Law j I 
_J 

No. of cases decided 
by Court of Law 

fine/ imprisonment 
awarded 

8 

No. of cases 
pending in 
Court of · , 

Law j 
9 

NO,-~f cases I :.· .. · .. -- .. ·.·. - I 
~ .h~~e.seed ! 
. forfeited 

. · .. >-10 1 I 2 3 4 I 5 i 6 I 7 ] 
~ I Andhra Pradesh mo. 681 · 4 ! · 2: 12 I O I O I <C ; 0 

2. 1 Bihar · ! 3265'. I 28 ! 0 ! 4 . I J O J I .. . . 0 
3. I Chhattisgarh I 1898 I 67 j O ! 67 I . 0 I O O I . ·: . 0 1 
4. I Haryana I _ 1326 j · 13 l 6 I 8 2 I O 16 · .·. 0 I 
5. Jharkhand ! 1382 39 I 8 I O I 91 0 0 , . . '· . 0 f 

I 6. I Karnataka · i ·- 8853 67 [ 27 I· 20 1 4 I O O O ! 
7.. 1 Madhya Pradesh __ I 4635 . .599 J ... 599 I . . 599 0 I . . 0 . 0 ·< :.. 0 i 

·--·-- -~· .. . ··- -- J 
8. I Maharashtra J I 6432 -I 519 I l 60 [ · . .529 298 ! 0 0 ·;)-:.: · 0 i 
10. PuPJab . I 2923 81 39 1 43 l 0 1 0 o l 
9. I Od;sha I 10509 1 2347 1 ~ ol OI ·~·~·· OI 01 O i 

I l l. I Tamil Nadu I 50039 1584 j O ! 2047 L_. ·~ ]32 1 50 I · 82 0 I 
12. I Telangana I 8252 J 138 I 21 i 100 I 138 I 138 ! 0 I O j 
13. UttarPradesh 10271 180 I 27 IO I O I O I O I ' O ' 
14. Uttara.khand 492 5 I 5 0 0 0 0 ... .. 0 ] 
15. I West Bengal 1 6979 I 10os I 26L 79 I o I. O: O: .•.. O i 
16. ,Puducherry --1 1321 5~l J! Ol Of Oj OI O ! 

:-- I, ~ ... --- -- • •</:... .......... -:.:s· .A)/ .. _. -· , ... 



--~.--··· --~.C .... , ...... ~;.;,··~'""'¥.t, ...... : .... !2" ...... ....,.._..,..._~ ...... ~ ~ 

Progress report  of Seed Law Enforcement for the year 2019-20. 
! 

I l'O. of 
No. of stop / -No. of cases I No. of cases decided by ; ~o. of ; 

I 
i I 

No. of cases in 
\ cases 

I No. of 
No.of cases of I I  • samples which ! S.No State samples 

found sub- ! warning 
sale orders filed in the l Court of Law fine/ [ pending in 

forfeiture 

l 
j drawn issuec..l court I Imprisonment awarded I Court of I s tandard I issued 
I I J Law 

l 

i I I I I ! I 
; 1 2 3 I 4 5 6 7 8 9 10 I ! l 

/ Andra Pradesh I ' I 
J 

I. 9834 209 I  • 202 J .. 1 195 0 0 85 i I 

[ Bihar I 
I 

I l ' 
2 . 1363 l 36 ; l 9 0 0 0 0 
3. I Chzrrisgarh 3295 I 212 0 212 0 0 I 0 0 

·I · 4: · i Gujara,_t__ ___ 6395 l 104 
... -~ . 

8 159 57 .. ., 12 . . -I 52 .. . . --···. ·2" -----I I 
! -

5. Haryana 2884 33 ! 20 JO 3 0 1·0 0 
6. Karnataka I 9680 90 12 2 8 0 l 0 0 I 

I 

I 7. M.P 11695 764 .313 624 l 0 0 2 i -
8. Orrisa 846 . 261 I 0 0 0 0 0 0 
9. Puniab 4307 I 230 128 73 3 0 0 0 I 
JO. i Tamil Nadu 5 )033 1196 1059 2378 131 47 90 0 f 

I I 
I 

I I I 
11. I Telangana 9940 264 I 50 lOO 264 b 264 0 
12. I Tripura 2181 I 115 

I 
0 0 0 I 0 0 0 l I i 

I l l l 
. 

I 13. UP 10152 367 150 82 0 0 0 0 
I I I ! I ,, 14 . Uttarakhand 496 3 I 0 0 0 I 0 0 0 
15. West Ben~al 34034 2860 I 96 304 0 l 0 0 0 
l 16. ,  Puducherry 86 I 12 & 0 0  - I 0 I 0 0 

--.·-· .... ; ... - ...... 

~ ~ 
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Ah:n.:~u.~-V 
STATEWISE OETAiLS OF FOLLOW UP ACTION ON NON S1ANDARD SAMPLES DURING 2ffl:\..111 fS:No 'Name o'f the No. of tAdminis1rative- Action Taken )· State Non Std. l I samp~s 

Prose- I Cases !Charging I Seizorl Qi;'lp(>'Jc>l CwlVlc~ion C.H~s~~s No m' ' cution f Pending higher · e of allowed aw,lnfot-l p,wc!ing <.::clAr::•;; Launched !tor Actioh· f'rioe 1stock/ under in Covn o:ner 
- ~ ~3 I ~~ --.--------- ---------.------.-----1--- ----------+-S_a_le_--1-- - - ------· ~-~-----,.'. ~t!:cq _ _ , . I DRCI DRCI 0th.er, 

Cancelled suspen- ~ction 
ded 11 21 31 41 51 6 ,-· -1TAssam I HI NA NA NA i [Bihar 64 13 0 34 3 I Jharkhand 271 0 0 19 t 4 Odisha 241 0 0 241 5 West Bengal 2GO 28 49 356 6 MJ.zoram 0 0 0 u 7 Gujarat 159 25 3 96 Jr U'/7 11.5 ·51 1113 Chattisgam 117 NA NA NA t--

2720 1 Maharashtra 24U 19'.Z 11J3U ·11 Ralasthan 8-4 0 0 0 

-, :1 -1 --1 -1 =' -J 111 --1~r,~~~:rttt-~--~o--·-1;f 
. - - - . -" . ~ : --- : N~ ~11 ~;~~1·: ::;~~;~ .. ?t1~/ 

- • - ~ O -- ~"-& 7""'?"'.f~::1 :""':' '""'•"' '""'ti ----!·-----J..---- -------..... - -----1-------.... ·-----------o-+-, - 'o: N ', ;0~\il: ;/U~•.:~- •,.,~--), 
- """"'""7-'""'""i ;· ,,,,,, .. .,'.''"'"~-_,-/ . . __ 1 1 ·· .. ,-,_;\(fr . "11Jr ... i - ' .... t .~ ..... 'l'~'o':'"!" .;;<,.~, ......... }...,, ...... ~ O O " . :, ./J t1 

I - f 1 
,.~,.,~~~ ,.y ....... ,..,_ ......... :-· ·- ... _ .. , 

-- - -- ·- --· - ·- 1 2 · '-M( . .. . ·L,: ···-1 - · ' HHI -~ -· - 0 0 :~'1TOt\:::·~-~~:·:E 
( .. M .. A-. 
tt:,4t:11.v-,"'i:<! ·•" 'A-., :> 440i ,4.,. .......... ........ -... ")-, 

I - . -·-1 ;~~1 . ,.:_:_·, ~:-_·1 --:. ~·-_·; NA! l\lt\ - - - - I I --·1 , · --• - . -- Of 0 ·- 0 --- , 

11 81 9 10 NA NA ~A NA 
5 6 1 9 
0 0 0 0 
() 0 0 .0, 
Q 0 4 197 
0 0 0 0 

f 2 89 3 17 
10 0 0 0 

NA NA NA NA 
212 146 11 32 

16. B8 0 13 

·t I . 

12 Haryana S1 1 2 11 12 37 0 0 1 13 H.P. 43 0 0 0 0 0 0 0 0 
I ' 

-
0 0 0 0 0 0 

14 J&t< 7 - 15 Puniab 20 0 u z 0 
1 25t---- 0 0 

0, --!-'----- ------- A - - --==+---- _, - • O' • • l 
d 

16 V.P. 722 525 85 46 ·---·--· LJZ Ult.arakhand 11 .-2 2 13 . 18 A.P. 444. 1 5 3.89 19 Kamataka 127 1 0 102 20 f<erala 102 0 1 101 21 Pondiche~ G 0 0 0 22 Tamil Nadu 6$1 1 62 194 TOTAL 6777 1026 472 3747'. 

31 35 0 0 0 ·o 0 0 
10 G5 0 Q, 
6 88 5 ----w 
0 0 0 1 
0 - 0 0 0 

16 -:~!fa( 9D36 'J3t ]J..11 33--4~ 

, _ _ 0~ Oj°'.'"'~. 0 ~ . . . ,,..f,1 , *_. .... • 

~ 
0

1 l __ .,, 
' ..;. - ·,:,, - ,__ 0 0 ;-.. ,.;. 

3 ' ; .j jf..,, · -·-·· · -··:,,i,lw1.t,.;, 
, ·':.;:~r:~·'..',.,\-~.~.: .. ~ .. ;~.\'!' ·._ '') 

~ " bt-~l~.y 

_,~: 
.?)J ,;_. 

~. 
l I . 
. 1 
1 

! 
J i 

•4,j .:", ' 



s·rATEWISE Of .TA ILS OF FOLLOW UP J.l,CT !ON ON NON SlANIJARD SAMPLE:S DURING 201,oi- 15 
!~; !\!c (NamiH1rtt1,$ fl"fo. of !Admrnistrative Action Ta!ten Prose- C. ,ases ~;tu,rging 1s0.i~ul' ·[it. i;pcse! l conv;cfron I Cases 1No. o' \ 
j 1:3tate j'i',!on Std. , cution Pending 

1
11igf1"ff ie of aHM,ed !aw121rded t,Gr1.dlr.;1 k ase,s 

1 I \ samples l launched for Action· Price 1s tock/ t~r;cier ! ·n Do;.it'l: !o1hc,,- ! 
I l I j S·o"' c·' '1'-l ' / ,,, .. ,, ... ,,:,, .. · 

.
i t 1· l -::. t,... ..,\·.< .. ...,. -.; , n x,.,!'.? . .• 1yl ~ ; 

J I l " ' f "1 • .-r, ·) f 1 ! ~a)'e o r r-"1..,..:1..... ~ 

-.. --~-----···L---,-----,---- --i- I -=t=~ -~.-._I ______ t_ -------..... _-1 
'I L. =2±') 31 4. 51 . 6 7 =1 9 'iO 1·it 121 ·f:;}.! ·/l!_! -·Tl/-\$sa1m · -----m---o ---ij o --- o -- IJ -·---o.--o ··-··---a-·o· - ···?,t ····--···-01 

-. 2 8ihar·-·- ·-10,i[.· ---4.s~~~ii 40 33'" . 0 - sl -·10f -3t-- 2.Y"""'"··- ·e7' -·a Jnar1t11anci ---·-:.rn·----or- o n o o! 01-o·---~--01-··--~·o{- -- .. ·----~ 
I -4 Odisha----i. L__ ;M.1 ·---~~ t1 2.41 ·-·-,i ~' or-·a --~---- -r,,---ok--,,·-·-01 -~r ---·-,_.J . - . . . . . _....;;.; ___ . -. ---~---_..QJ-·-~··-J-··-··--- --~· 

-°?·Gujarat·-- . 1~6 - HJ 3 42 . n1 J9 L" ol o;- -of oi 327'.,t-~·-···-· .. -o) 
-- 8 M.P. . . ~ii O 3$ -- 0 l .., 0 . ol~~--~~--~-~~5r-·or-~·-·-~-·o, 

-----~ - ·--·-- . ---- t----i, ""-·-~-
9 Chattls_gar_~-..l ...... ===-2!/·c= ... ..,,,.,,,""""" .. ~i.,.,..,==-Jl 80 _!! 0 ,._,...._...__..2 •=-=-~==so. -" O!_·T-~--~~~~4 

,__JQ_ Maha_rcisl'n:ra -- 288 0 0 1806 36 246 0 ?.~L- or ___ o. ~ L~-- -- 23§..1 
~. 11.lqaJ:asthfJ!L_ . 11i.4 O @ o ___ 2 ,..Wl... o :N.-~- o_ . ..i~ij·;.._ .. _.: .... _Qr .. 
__ 12~!-l~ar.B . 44C_......J.[ G 16 12 12 __ o o ___ o - ·--·-~1---1-~?. ·--~--o1 
: i3 H.P. . t O O O O O O O O O __ _QJ 0-·------~ t __ .)4 J&K __ 0 : 0 ·--~ 0 0. 0 0 01---· 0 ···-----~J __ ._~} ~----_QJ 
~niab_._ L 24 ;===:fil. o= _ o 2 __ 1.:i 11 · o o _ o[ u! . 1:1t _____ gj 
[~-~-P, \ S21 :~ 68 56 46 34 0 0 ::])= 0; 7-~i O! I Utt,Jakhanq .25 ~~... 3. 1- I} Oi O O ---:§.C ____ ._g·1'-· -- ()j;:-.=_ __ !}.j 

AP. i31l . 0 0 21 0 1'17 0 Oi 0 1 0 O· 0 ! 
-Telar:gan.a i" t3o .· iii. 0 40 0 $0 -·- - o - [ or. -oi----. Of! ·--·-i:i"] 
~ !..-- - -i.- ) .. -. . rn K~m;:r!:::tk~ i 1,~·HI it @ 130 4 (F O O o: · · 

~'?rt L 6 o ! 3~ ~ -~ -- : t· -k~_:_ g1,~-=-9J __ 'f!°~r~--~ __ Qj 
,22JTamII Nad!:! .... .1_ um ~ 2SS . 1M 2 254 ~ 8 '168 O ~-·--QJ _ _ .~{ --'-----1,1.'i( 
_!TOTAL ___ L .'.$56>0 1~;s 4?3 2Ms ·rn.2 905 u 221!_ ____ .QJ _____ oL __ 5£-::·n;!; ____ ~ft:1..l 

"i..,'fi}~'"'"-:.: ... ..... ,.=, .. ·,' 
£ ' / . ..:; 1c 
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·· 0:.·/ STATEW1Si= DETAlLS OF FOLLOVI/ UP ACTION ON NON STANDARD SAMPLE:S ()LJg JNG :w i ~ .. i6 
··: r~~t._i_iP [K.fame o'f u,ep-.Jc. o! Non Administrative Action Taken f..'rOs.:·--c.;.. Charg;ng 1-Se.iztir:-~o_isr.i'o,;:x"· 5;;;;Vif.:1_f(1;:,· jt5i~sos"' j\\t.~,(;-· ii_l 
, : ';\ :'( jState 1.stana:ard cutlon Pendmg l119har a of allowed ;;1w:,trd~,d jfH,•ndirtfi' ut:,G·:; 

· L : , i:::~:s Launched. for Action' Price S~ocl(J ·under . lin Coua 0,0,':'1 , 
which action. Stop ci.2.3 . 1t1t,l,Jllos, 
,inltatelll Sale ~rt' fCO 

r.,;: ... _. I ! l -~ I -U i I i - ~ -~,,..~ ;. ,,;..;,.,.,.,:,1_,,.,.,.,,,,,..,.w,~ - •~ 

DRCI DKt..;I ymeri 

2 

,f\\9 .Chattisc arh 
;\/40 Maharashtra 
,?JJ.i't!.lRajasttian 
"., ........ 1.2'H /:·.·::.,.:_- , arvana 

rr<r'"13JH.r. 
.••. fo:I!ff4!J&I< 

is·:1~J~~;~~-, 
'ii!17! Uttarakhand 
. ·T,?1'8 AP. 
• / ;:'!J 9 Telanoana. ..• / ~~~ ~ ~~~  
· : · \i\22 Pudicherry 
Yh23 Tamll Nadu 

Govt of lndla 
TOTAL 

3 
3 
167 
0 

244 
114 
0 

130 
765 
122 
2212 
165 
56 
62 

7 
157 
529 
10 
fii 
66 
254 
'1:29 

·1 

869 
248 
6486 

Cancelled suspen- action 

ded 
4 --g 8 
0) 0 0 
0 0 0 

0 0 0 

D 0 244 

0 0 148 
0 0 (J 

3 2 60, 

85 96 590 
0  0  0 
1 0 "1475 
0 () 0 
0 0 8 
0 (J 0 
0 0 0 
0 0 0 

349 45 56 
1 0 4 

0 0 z 
0 0 8 
0 C 0 
0 (J 37 

.. 0 0 0 
6 65 727 
0 0 o. 

445 198 3359 

7 a: 9 to 11 
0 0 0 0 0 
0 0 0  0 0 
0 0 0 0 0 

0 0 0 30 0 

0 0 0 0 0 
0 0 0 0 0 
1S 31 
0 0 

0 

~I 0 
0 0 

O · 0 0 0 0 
·102 -- 465 0 0 0 
~ 124 0 0 0 
3 ----:ra 0 ---0 --0 
. 0 0 0 0 0 
0 o· 
0 --0 

0 0 0 

0 0 0 

33 . 4aj 
0. -------•--.  . 0 

0  0 0 
-0 0 0 

15 - -. 76 0 0 0 
3 . 41: 0  0 0 

0 ·-o 0 0 0 
0 -0 0  0 -·--o· 
0 --~o 
-·-- 0 {} 0 

28 4.'3 
0 
__.__,_,.,._ 

0 
6.2 0 0 
0 0 0 
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Annexurc-ll 

Comparative Document of issues reguiring alignment U11dcr the fnsecticides Act, 1968, the Fertilizet· Control order, I985 and 
the Seeds Control order, 1983-re~. 

SL Issue Insecticides Act, 1968/ lnse-cticides The Fertilizer Control order, The Seeds Control I 
No. J Rules, 1971 1985. order, 1983 
--T:- 1-Educational Rule JOA -A person who applies for Under clause 8 (4) of PCO, There is no education 

qualification for Lhe grnnt of license to sell, stock or minimum qualification for new qualifications prescribed · 
dealers and exhibit for sale or distribute retail dealers has been prescribed for seed dealer to 
retailers insecticides shall possess or employ a which is r.eproduced below: obtaining the license 

person possessing a graduate degree in under Seeds (Control) 
Agricultural science or Bio Chemistry "No authorisation letter shall be Order, 1983. 
or Biotechnology or Life science or in · 

J Science with Chemistry or Botany or 
Zoology from a recognized universit y 
or institute. Or; 
One year d iploma course in 
Agricu iture or Horticulture or related 
subjects from any government 
recognized university or instiLute with 
course content on plant protection and 
pesticide management. 
For existing licensees certificate 
course of twelve week du.ration w ith 
one class a week in insecticides 
management. 

granled to any applicant for retail 
dealership, unless the applicant 
pos$essc.c; the certificate course of 
fifteen days from any State 
Agriuc!ture University or Krishi 
Vigyan Kendras or National 
lnstitute or Agricultural Extension 
Managemen! (MANAGE) or 
National fnstitute of Rural 
Development and Panchayati Raj 
(NIDPR) or Fetiliser Association of 
India or any other approved 
Government fnstiture; 

Provided that a person in possession 
of Bachelor of Science in 
AgricuJture or chemistry or 
Diploma in Agriculture Science 
from a recognised Univers.ity or 
Institute or equiva lent course having 
one of the ~-- -'--- -~ 

:--.: ; ,. .... :·~)..; ·: .. -. 
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2. 

subject on fertiliser or agri inputs, 
as notified by the State Government 
shall not be required to possess 
separate certificate course; 

Provided further that a dealer who 
has been granted authorization letter 
before commencement of the 
Fertilizer (Inorganic, Organic or 
Mixed) (Control) Fourth 
Amendment Order, 2018 shall not 
be required to possess the 
quallfication at the time of renewal 
of their authorisation Jetter; 

Provided also lha.l the said 
qualification shall not be applicable 
for renewal of lhc authorisation 
letter of lhe registered Agricultural 
Coopet11tive Societies and State 
Marketing Federations subj.ect to 
condition that such Societ y or 
Federation shall engage a person 
who p<1ssesses the qualification 
L111der this clau:-.c." 

Licensing 
requirement. 

. . .... .... ·-····-·- -·-·--·------ ·-+ ··-· ·-·-·-·····-···• Rule I 0- Applications for the grant or Under clause 7/8 of l<'CO for Seed dealer license is 
compulsory for sell ing, 
exporting or importing of 
seeds. Applicant mus(· 
submit the application in 
f-o rm 'A' along v;,,·ith fee 
or __ ~~-es one thousand 

renewal of a licence to sell, stock or carrying on the business of selling 
exhibil for sale or disLribute , of fertilizers, it is required to obtain 

· ' insecticides shall be made in Form U,J ' 'Authorization letter" from the 
as the case may be, to the licensing notified authority appointed by the 
officer and shall be accornpan icd by State Government concerned. This 

--·--·---·--·--··-- ·-'·the _fecsspct:_ifie9 in sub-rule (2)- ... -...... Ministry prescribed a simplified 

F .:.: !:· • ---:;.~·-~:~1'"~ 

.--·~ ! --'i...,.' ! 
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2.The fee payable under sub-rule (l) procedure 1,mder clause 8 which for Jicenc·e to licensin"i" 
f9r gram or renewal of a Iicenc~ shall states that 1'Every person in.eluding aud1ority. The validity of 
be rupees five hundred for every a manufactmer, an importer~ a pool seed dealer license is for 
insecticide for which the licence.- .is handliii.g agency, wholesaler and a five y~ars. After expiry, 
applied subject to maximum rupees' retail dealer intending to sell or the dealer wish to renew 
seven thousand five · hundred, There.- offer for sale or carrying on · the the Jlcense then .he has to 
sh.all be a separate fee for each place, if busi.hes~ of selling of fertilizer s_haU submit th~ application in 
any insecticide· i~ sold, stocked or ·make a Memorandum of Intimation Form 'C' along with fee 
exhibi,ted for sale at more than one to the Notified Authority, ii1 Fonn ofrupees five hundred. 
place: Al duly filled in, .in dupUcat~, · 
PROVJD'ED that the maximum fee together with the fee prescl'ibed 

'' payable in respect of insecticides under clause 36 and certifi.cate of 
commonly used for household 'I source in Form 0. 
purposes and registered as such sh~ll , 
be rupees seven thousand five lrnndred 
for every place: 
PROYrDED further that, if the place 
of sale is established in the rural areas, 
the fee shall. be one fifth of the fee 
specified in !his ru le.3.lf any 
insecticide is proposed io be sold or 
stocked for sale at more tha1'1 one 
place, sepa1;&te applications shall pe 
made and separate licences shall be 
issued in t:espect of every such pla.ce 
and for every insecticides. 

Rule 10 { 4A)- i. Every person shail 
along with bis application for grant or 
renewal of a licence to und,;rtake 

I. operation or sell, !>lock or exhibit for I sale or distrLbure lnsectici<les.. fi le a 
. certificate from the principal whom he 

On receipt of a Memorandum of 
Jntimation, complete in all respects, 
the Notified Authority shall issue an 
acknowledgement of receipt in 
Form A2 and it shaJJ. be deem~ to 
be an authoriz.ation letter granted 
and d1e concerned person. as 
au~hprised dealer for the purposes 
of this Order. 

Provided that a certificate of 
regfstration granted before the 
commenceme11t of the Fertiliser 
(Control) Amendment Order, 2003, 
shall be deemed to be an 
authorization letter granted under 
the provisions of this Order; 

Provided further that where the ______ ..__ _____ _ 
·~ ~::: ~~ ) .~~~~~::"l 

--+, () -\. '-'<.. 

1 
i 
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--- ·-----------

represents or desires to represent in the 
Appendix to the Form lI. 
ii.The certificate to be issued by the 
principal shall be addressed to the 
llcensing officer of the concerned area 
and shall contain fufl parliculars of the 
principal including their regist ration 
and manufacturing l.icence nµnibets, 
full name and address of the person 
proposed to be authorized and also the 
type of formulations to be used in 
commercial pest control operations; 
sold, stocked or exhibited, for sale or 
distdbuti on. 
iii. In order to verify the genuineness 
or otherwise of the certificate, 
pr.incipal shall send to the licensing 
officer of the State where he intends to 
sell his products an adequate number 
of copies of the specimen signature or 
the specimen sigtlatures of the .persons 
authorized in writing to issue the 
principul's certificate. 
iv. ln case of suspension, revocation or 
cancellation of the certificate, the 
principal shall forthwith intimate th.e 
licensing officer having Jurisdiction. 

_ ...... -·-----·•·-----•••·• I --~·- ----·· 

..... " 

applicant is a State Government, a 
maiiufactu.rcr <>r an importer or a 
pool haudling agency, it shall not be 
necessary for it or him to submit 
Forin 0. Provided also that a 
separate Memorondum of 
Intimation shall be submitted by an 
applicant for whole ·sale business or 
retail dealership, as the case may 
be; 

Provided also that where fertilizers 
are obtained for sale from different 
sources, a certific,1te of soutce from 
each such source shall be furni shed 
in Form 0." 

Provided also that where l11e 
manufacturer of organic fertilizer is 
a State Government or municipality. 
it shall not be necessary for it to 
obtain the authorisation letter; 

Provided also that where the 
manufacturer of vermi compost, 
other than a State Government or 
municipality, has annual production 
capacity less than 50 metric tonnes, 
it shall not be necessary for him to 
obtain the authorisation letter. 

The validity of the authorization 
letter has been increased from .2-1.-- - ------~-' 

- b.3-
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Samp'Je · drawls 
testing ap.d 
prosecution 
procedure. 

··-

Section 21.Powers of Insecticide 
Insp.ectors..-(1) An Insectidd~ 
Inspector sh~Jl have power-
(a) to enter and search, at all 
reasonible times a:nd witfr such 
assistance, {f any, as he cq11sjders 
necessary, any premises in which he. 
has reason to believe that an offence 
under this Act or the rules made 
thereunder .has been or is being or is 
about to be c;ommitted, or for the 
purpose of satisfying ·himsetf'that the 

, provisions of this Act or the ·rules 
made th.ereundet or the cohdi~ions of 
any certificate of registration oi; licence 
issued thereunder are being complied 
with; 
(b) to require the productior1 of, and to 
inspec4 examine and make copies of, 
or take extracts from, register~, records 
or other documen~ kept by a 
manufacturer, distributor, carrier, 
dealer or apy otner person in 
pursuance of the provisions of~4is Act 
or the rules made thereunder and seize 
the same, if he has rea~on to believe 
that all or any of them, may furnish 
evidence of the commission of an 
offence punishable under this Act or 
the rules made thereunder; 

years to max.imttm period of 5 years 
( Clau$e 10) · 

The fo.rtHizer inspect0rs are 
empowered under FCO. to.· draw 
samples for quality test offertilizers 
from manufacturing units. Under 
Cfause 27 of FCO, S~te or. Centr!il 
Government may by notj'fication in 
official Gazette ~ppoint set number 
,0f persDi1$, as it think$ nec~ss;,u-y to 
be h1spector of fertiljzer for the 
purpose of this o.rder and may, in 
any said notification t;iefine the 
limits of loc~l are~ witbin which 
each such inspector shaU exercise 
his jutisdictiori. The p9wers of 
fertilizer inspectors are defined in 
'Clause 2~rof FCO, Le. as under:-

( l) An inspector may, with . a 
view to securing compliance with 
this Order:-

(a) require any manufacturer. 
importer, pool handling agency, 
wholesale dealer or retail dealer to 
give any infonnation. in his 
possession with respect to the 
manufacture, storage and disposal 
of any fertilizer manufactured or, in 
any manner handled by him 

- 6lj~ 

Under Clause 13 (.l ), Seed 
Inspectors ar:e empowereo 
to draw- the sample; enter 
and search; examine 
r_ecor.cls, registers, and 
documents; seize the 
stock and issue 'Stop Sale' 
,m:ler in <;ase the 
commodities under 
reference contravene 
provisions of law and to 
take punitive action/ 
launch proceedings 
against dealers found to 
be selling sub-standard 
seeds. 



(c) to make such examination and 
inquiry as he thinks fit in- order to 
ascertain whether the provisions of this 
Act or the rules ma.de thereunder are 
being pomplie.d with and for. tliat 
purpose stop any vehicle; 
(d) to stop the distribution, sale or·use 
pf an ins.ectidde which he lias reason 
to belieYe is being distributed; sold or 

. used in contrav.ention of the provisions 
/ of this Act or the rules made 
thereunder, for a specified period not 
cxceedingl[thirty] days, or unless the 
alleged ~ontravention is such that the 
defe~ may be removed by the 
possessor of the iL?Secticide, seize the 
stock of such insecticide; 
(e) to take samples of any insecticide 
and send su.ch samples for anaiysis to 
the Jnsectici4e Analyst for test iti the 
pre.scribed manner; and 
(f) to exercise such other powers as 
may be necessary for carrying out the 
purposes of this Act or the rules made 
thereunder. 
((2) The provisions of the Code of 

Criminal .Procedure, 1973(2 of 1974), 
shall, as far as may be, apply to any 
search or seizure under this Act as they 
apply to any search or seizure made 
under the -a.uthority of a warrant issued 
under section 94 of the said Code.) 
(3) An Insecticide lnspecto r may 

(b) draw samples of aoy 
fertiliser in accordance with the 
procedure of drawal of samples laid 
down in Schedule Tl; 

Provided ,that the inspector shall 
prepare the sampl in:g details in 
duplicate In Form J, and hand over 
one -copy of the same to the dealer 
or his representative from whom the 
sample has been dr<\wn; 

(ba) draw samples of any 
bjofertilisers in accordance wi.th the 
procedure of drawl of samples laid 
down in schedule UI; 

.Provided that the inspector shall 
prepare the sampling details in 
duplicate In Fonn J, and hand over 
one copy of the same to the dea ler 
or his representative from whom the 
sample has been drawn; 

(bb) draw sampics of any organic 
fertilisers in accordance with the 
procedure of drawl of samples laid 
down in schedule !V; 

Prov_ided that the .inspector shall 
prepare the sampJing details in 
duplicate In Form J, and hand over 
one copy of the same to the dealer 

~·~:r}·.- .. ;;,~ ·.~'!-.:_ 
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exercise the powers of a poli~ officer <;>r his representative from whom the 
undel'3 [-section 42 of the Code, of sample .has been drawn; 
Criminal Procedure, 1973(2 (!f 
1974)],for the purpose of ascertaining 
the true name and residence of the 
person from whom a $ample is taken 
or an insecticide. is .seized. 
27.Duties of Insecticides Inspector--
The Inseqiddes Inspector shall. .have 

(be) draw samples of any non-
edible de-oi.led cake fertiiiser in 
accordan,ce with the 11roc~ure of 
drawl of samples laid down in 
schedule V; 

the following duties, namely: Provided that the inspector shall 
l .10 inspect not fess thari three times in prepare the sampling details in 
a year ail esta~lts.hments $elling . 1:1,uplicate fn Fon:n 1. ~d ·hand over 
insecticides within the area of his one copy of the .same to· ,the dealer 
jurisdiction; or his representative from wb.om the 
2.to satj~fy hims.elf that the condittons sample has been drawn; 
of licence are bein.g complied with; 
3.to procure and send foe test and 
analysis, samples of insecticides which 
he has reason to suspect are being sold, 

' stocked or accepted for sale in 
, contravention of the provisions of the 

Act or rules made there under; 
4.to investigate any comp laint in 
\vriting which may be made to him; 
5.to instjtute ptosecutron in respect of 
breaches of the Act and the rules made 
there under; 

(c) enter upon and search ariy 
premises where any fe1tiliser is 
manufactured/ Imported or stored or 
exhibited for sale, if he has reason 
to believe that any ferti.liser has 
been or is being 
manufactured/impot1ed, sold,· 
offered f9r sale. stored, exhibited 
for sale or distributed contrary to 
the provisions ofthis Order; 

6.to maintain a record of all (d) seize or detain any fertiliser 
inspections mad1:: and ?,~ti,;,n taken by in respect of which he has reason to 
him in the performance of his duties believe that a contravention of this 
including the taking of samples and Order has been or is being or is 
seizure of stocks and to subm it copies attempted to be committed; 

.__ I I of such record to the licensing officer; 

.-- 6/; --· 



7.to make such inquiries and 
inspections as m~y be necessary to 
detect the sale and use of insecticides 
in contravention of the Act.] 

(e) seize any books of accounts 
or doc.uments relating · to 
manufacture, storage or sale of 
ferti lisers, etc. in respect of which 
he has reason to believe that .any 
contraventio.n of this Order has been 
or is being or is about to be 
committed; 

Prov.ided that the Inspector shall 
give a receipt for su.ch fettili.sers or 
books of accounts or documents so 
seized to the person from ,i?hom the 
same h~ve bee11 sej.zed; 
Provided further that the books ()f 
accounts or documents so seized 
shall be returned to the person froro 
whom they were seized after copies 
thereof or extracts therefrom as 
certified by such person, have been 
taken. 

(2) Subject to the proviso to 
paragraphs (d) and (e) of sub clause 
(l), the provisions of the Code of 
Criminal Procedure, J 973 (2 of 
1974) relating to search and seizure 
shall, so far as may be, apply to 
searches and seizures under this 
clause; 

Provided also that the inspector 
~hall give the stop sale notice in 

;i~;t; :. • ~ .. •i'-i'F.~:; 
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·writing to the person whose stocks 
have been detained and initiate 
appropriate· action as per the 
provisi.ons of this .order within a 
period of twenty one days. I t no 
action has been i.uitiated by the 
inspector within the said period of 
twenty one days · from the date of 
issue of the said notice, thenotke of 
stop sale shall be deemed to have 
been revoked. 

(3) Where an)'. ferti liser is 
seized by an inspector under this 
clause, he shall forthwith report the 
.fact of such seizure to tlrc colicctor 
whereupon the prov1s1ons of 
sections 6A, 6B, 6C, 6D and 6£ of 
the Act, shall apply to the custody, 
disposal and confiscation of such 
ferti lisers. 

( 4) Every person, if so required 
by an inspector, shall be bound lo 
afford all nec-essary facilities to him 
for the purpose of enabling him to 1· 

exercise his powers · under sub-
ctause (I). 

The State Govemment are the 
enforcement authorities and under 
Section 12 A of Esse11tial 

f:J:, 
l .. ) -

I 
· 1 

I 
I 

I 



.-~---------· 

-·--·--··- - --............__ ...... _,.....,_,,. ____________ ,. __ ., ........... - .--· 

Commodities Act,1955, Section 12 
A stipulates that (1) Central 
Government is of ouin ion that a 

' I situation has arisen where, in the 
· interest of production, supply or 

distribution of any essentiaJ 
commodity not being an essential 
commodity referred to in cl.ause (a) 
of sub- section 0) or trade or 
commerce therein and other-
relevant consideration, it is 
necessary that the contravention of 
any order made under section 3 in 
relation Lo such essential 
commodity should be Lr(ed 
summarily, the Central Government 
may, by notification in the Official 

I 
Gazette, specify such order to be a 
special order for purpose of 

., summary crial under this. section, 
!. and every such notification shall be 
laid, us soon as may be after it is 

.

1 

issu~d, before b·oth Houses of 
Parliament. 

It also stipulated that when at the 
commencement of, or .in course of, 
summary trial under this section. it 
appears to Magistrate that the nature 
of the case ls such !:hat a sentence of 
a imprisonment it appears to the 
Magistrate that the nature of I.he 
case is such that a sentence of . --

.. ~':.~\:,::::;.· .. ·-,~-' 
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imprisonment for a term exceeding 
one year may have to be passed or 
that it ls, fol' any otlu;r reaso-q, 
undesirable to· try the case 
summarily, the Magistrate shall, 
after hearii1g the parties, record an 
order to that effect and there.after 
recali any witnesses who may have 
been examined ad proceed to hear 
or re- hear the case in the manner 
provided by the .said Code. 

Further this Ministry · vide 
guidelines {6-20/9 l FIU) dated 
6/12/91 issued guidelines to all the 
State Ciovernments for I rnplicating 
manufacturer/ viholesaler where the 
samples dr~w11 from sound sen!yd I 
and stitched bags from dealers are 
found non- standm·d, H i~ the 
responsibility of every dealer/ 
manufacturers to ensure that the 
material stocked/ exhibited for sale/ :I 

distribution should bi! <if prescribed 
standard. Therefore, every dealer or 
manufacturer is independently ! 
responsible for ensuring quality of 
fertilizers. Hence the · person, in 
whose possession such non-
standard stock is detected; should he 
made liable to punishment. 

, 1· J..Juwever, as the .manufacturers have 1 I ·1T .. . ____ ..1__ ___ ···--·-- .......... _ -----------·-·· . a St) a ~{)11$1 JI _,tl'.. ... to ensure 

,,. 

: .. ·~·· . ~· 

·-· "-::J·-=c 

.. .. __ , 
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4. 

- quality, wherever, samples-drawn 

1 .fr?m· a dealer out of origin~! ~ound 
stitched and sealed bags (wtthmil . , 
any marks of tampering) and are 
found non-· standard, the State 
.enforcement authorities may 
consider imp I icating the 
manufacturer  also be second party, 
if e1\0ugh evidence is available .to 

·-··-'--·· . hold them l.iable.. · ·--...... ___ , .. 
· Record keeping I Rule . 15.lssuing cash memo and Under clauge 4 of FC0,19~5. ii is Under Clause ·l.8 elf .the 
procedure maintenance of records mandatory for every dealer, who Seeds (Control) Order, 

· I.All sales of insecLicidcs shall be makes an application or offers to 1983; every dealer shaH 
made by a. bi.II or cash memo in the make a retail sale of any fertilizers maintain such bt1'6ks, 
form prescribed under any Jaw. shall prominently displ,iy in his accounts and rccor<)s 
2.AII sales of insecticides inacle to a  place of busi.ness relating to his business as 
licensed manufacturer (formulator or may be directed by .the 
packer), stockist, distributor, dealer, (a) The quantities of opening State Government .. and . 
retailer or to a buU< .consumer shall be stock of different fertilizers submit month!y 1·t:f.'Llrn ] 
ontcrcd insecticide wise .. in 11 register held by him each day relating to l,is business for i 
in Appendix. B  to the FNm 111 and a (b) A list of fertilizer or rates of the preceding month. in i 
state wise monthly. return of all sales to such fertilizers fixed under Form ' D ' to the Ii cth}ilng 
actual consumers shall b1o· sent to' the clause 3 aQd for time being authority by the Y" ch,y of 
licensing officer, in Appcndi~ 02 to in force. . every month. I-1(1\\•ever, 
lhc Form [ll within l S · d~1ys from the ( c) Under clause 5 every dealer there is no restriction to 
cl.osc of the month. is required to issue . cash maintain digi Lal sloCk · by J 
3. Every ·importer or manuf'act.urer of credit memorandum in rorm the seed deale_r.. J 

inscclicicle shall maintain. a stock M. ; i 

in App,mdix Cc to the Form lH for tctums, etc. 
fom1Ulated insecticides. · . · · 

'-----.L-....,. .. -.. ... 

register in Appendix Cl to the form (d) Clause 35: Maintenance or I ~ __1· 
fll for technical grade inscclicides a·nd records and submission o f L-· -~ ~ 

4. Every manufacturer or im orter llJJ~c controller may b}'. an ord9!:._ -~-------------

.___:;;-I ·-: 

·Jtl 

1iJ 

~1 -,,7..,,,,:,;,m,n,:--;·-:::·~=·,,r,=1., •.. , .•.•. :::,r.c1n:,:,===-=~·.•--·-"''""'=~,c·•,.=~-:::,:"""..;:r.:,ri-:-::=.-:r.n~m="=·"""'·--.. ,.,..,.= , ,..tv.:=c.aa:,;==•·=™-''""''·""""""""'"' -• .a,,uuo,;;;,,u~,:,',,.:,i._ ..... ,.~,,,-<w.s;L>ct,,,.=,&; 



•• , , ., •.•• •• W . •N • ••• • ••• • •• -"• " •'•'••• •••••-"• •• •• • ... .-, , .• -,., . -,, N.>Nm••••••,-•••.•••.•·•-•~ --·- ··-••••h•-• S•~~. · - --- ---------····-············-· .. 

pj 
[! 
~I 

I .i 

I!; f, 

·.··:. ·.: / . 

shall maintain. a book of acco.unts and made, in. writing, direct the --i 

register of such sale, . rna..nufacture or. dealers.. manufacturers/ 
import of technical grade ins~ticide importers, and poof handling 

agencies;-and. formulated insecticide and subinit 
the monthly statement or return to the 
l icensing officer, in 'Appendix tn and I (a) to. maintain such books of 
·Appendix D2_. to the Form - IU accou.p.ts1 records, etc. relating co 
respectively w1thin l5 days fro.m the I tiieJr business in Form 1N'. and · 
closing ofl:he month. · l 
5. Without prejudice to the.foregoing; (b} to submit to such · authority, 
the CenlTal Government or the State returns and staternents .in st1ch form 
Govenunent or : any other .p~rs~~1 and. containi~g· s~ch . ln.form~tion 
authorized by it may, by notice in relating, to their business and witi1in 
writing require ~ny importer or such time as may be si;>ecified· in 
manufactorer· ·or any other person ·that.order. 
dealing in insecticides to furnish 
within 'the trrn~ specified in th.e 11otice, 
such information with respect of aby 
insecticides or any batch thereo( 
including the particulars of all persons 
t.<) whom it has been sold or-
distributed, as it may cpnsider 

'--:-;- 5. I 'l'ra-nsfer of license I 
11

r~:~;s;~~Transfer oflicence Uirder.FCO t here is no. provision for ·There . is no provision 
I .The holder of a licence may, at ·any transfer of License · available .in the Seeds 
time, before the expiry of the licence, ( Control) Order, 1983 to 
apply for permission to transfer the tran.sfor tbe seed dealer 

! licence to any other person. license _to · any of their 
2.The application under sub-rule (l) l'~n;_iily · · members. 
shall be accompanied by a foe of Tr.3,nsferririg tJw·HcehSe-to 
rupeC'S one hundred:. . . , _:,. ·. his: i~ily me{b.be°t. "heed 

J 3.The licensing· officer may, after such : , . . . for transferring . of 
t... . "·--····-·-··----- i~uiQ'. as he thinks fit, a'.)cord •::~> store/property to their 

.. ·· 

--~z - ,•;;: 
'"'-''". " 

f: ~· .. {' .. ,:. , .. 



6. Punishment Clause 

permission to transfer the .lic::en~e and 
on ~uch permission being giyen, an 
endorsement to that effect shall be 
made in the licence. 
4.lf the permission to transfer a licence 
is refused, tho fee paid therefore shall 
be refunded to the applicant. 

29.0ffences and Punishment: 
(I ) Whoover,-
(a). jmports, manufactures, sells, stocks 
or .exhibits for sale or distributes any 
insecticide deemed to be misbranded 
under sub-clause (i) or s11b-clausc (iii) 
or stlb-clause (vijj) of clause (k) of 

Violation of provision of FCO, in 
any tnanncr, invokes administrative 
ctction l ike suspension, cancellation 
etc. under FCO and penal action 
under Section 7 of the Essential 
Commodity Act (ECA), 1955. 

section 3.~ or Under the extanl provisions 
(b) imports or manufactures any of FCO, State Governments are 
insecticide without a certificate of empowered to take both 
rcgislration; or adininislTative and Penal action. 
(c) 111am1facturcs, sells, stocks or The punishment prescribed under 
exhibits for sale or d istributes an section 7 of the ECA ranges from 3 
insecticide without a licence; or mortrhs to 7 years. 
(d) sells or distributes an insecticide, in 
contravention of section 27; or 
(e) causes an insecticides, the use of 
which has been prohibited under 
section 27, to be used by any worker; 1 • , 
or 
{f) obstructs an Insecticide Inspector in 
the exercise of his powers or discharge 
of his duties under this A.ct or the rules 
made thereunder, 1 [ shall be 
punishable--

.. ;· ~~ :;.,:..: . .. .. 

-;:f,• t"> -1....::.-

family rnember. However, 
family member ·//'Jay\ get 
new seed dealer iicbris~ in 
a faster manner ~~s;;veral 
State Governme~t.~ \rtide 
on line applicatic~·ri :·,pr.c>dess 
for issuing the se'~d ·:&ilet 
l icense. " .. · ·, 
The penalties ·. .arc 
provided uncle{: . . Hi·e 
section 7 of the ·tssei1tial 
Commodities Ac( l~.5$. 
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(i) for · the first. offence;:, with 
imprisonment for a term which may 
extend to two years, or with fine which 
shall not be tess than ten .. thoµsa,nd 
rupees but which may extend to fifty 
thousand rupees, or with both; 
(it) for the ·second and a subsequent. 
offence, with imprisonment for a. term 
which may extend lo three year~, or· 
. with fine whiph shall not be less th~n 
fifteen thousand rupees but which may 
extend to seventy-five thousand 
rupees, or with both]. 
(2) Whoever uses an insecticide in 
contravention of any provision of tbi1, 
A~-t or any nile made thereunder sh~ll 
be punish1J.ble with fine2[which shall 
not be less than five hundred .rupees 
but v.ihicf1 may exter.1d to ti"ve thousand · 
rupees, or imprisonment for a term 
which may extend to six months, or 
with both]. 
(3) Whoever contravenes any of the 
other provisions of this Act or any rule 
madt; thereunder or any condition of a 
certificate of regis tration or licence 
granted . thereunder, shall be 
punishable--
(i) for the first. offence, with 
imprisonment for a term whicl1 may 
extend to(onc year, or with fine which 
shall not be less lhan five thousand 
rupees but v.·bi.::f1 rnay ex._tend to 

;:; ... 
_·-:::;t.-t 
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twenty-five thousand rupees, or with r 
both]; · 
OD for the second and a. subsequ<-'llt 
offenc~, with impd~onmertt for· a term 
which ,may extend to(two years, or 
with fine which shall not be less than 
teA .tlwusand rupees but which .may 
extend to fifty thousand rupees, or with 

. both}. 
(~) If any p~rson convicted of an 
offence under this Act ·Commits a like 
offence afterwards it shall be lawful 
for the court before which the. second. 
o.r subsequent conviction takes place to 
cause the offender"s name and place ·of 
residence, the offence and the pen,alty 
imposed to be published .in such 
newspapers or in such other ma.nt1er as 

1----+--------1-t_h.:.a_e_c..;;o_.;.;.u.rt max direct. 
Not ·included Essential 

commodity Status 
7. 

8. Provision 
issuing 
experience 
certificate. 

FCO has been incorporated under Seed is an :essential 
Section-3 ·of Hsse.ntial Commodities commodities u~ddt'f the 
Ac.t, ! 955. Essential Con-ifoddlHes 

Act~ 1955 
for I There is no provision in the The issue of providing of There is no prac.~i<?"e· .of 
the Insecticides Act, 1968 and the experience certificate to old dealers issui ng CXJ:iC!'fence 

JnseL"ticides Rule 1971 to issue license in consultation with the States. or certificate to old dfoertse 
based on the experience certificate. any other appropriate mechanism holder for starti&g)heir 
The p rocedure and conditions to issue under FCO is under consideration. business at a nev,/lot_ition 
the license has been prescribed in Rule I in the country. Recor.a of 
IO of Insecticides. Rules, stating that · the license hokilii-) .. is 
litence to manufactute, sale, stock, already available·With .the 
exhibition for saJe or distribution of State Govermfibnt. 
any ins~cticides is issued by the Moreover, in o&leF :· io 

~<7.r----
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licensing officer appointed by the State 
Governments after payment of the 
prescribed licence fee after satisfying 
the availability of nec<:'.ssary plant and 
machine.ry, safety devices, ti rst gi.id-
facility, equipped with proper storage 
accommodation for avoiding any 
hazards etc in the premises where the 
it1$ecticides is prdposecf t9 be 
manufactured or sale O!_jis_t_·r'_tb_u_ti_o_n_. -------------

. . .-

;::;r{ --/ J 

timely issuin·g the license 
to dealer, several State 
Governments made online 
application process for 
issuing the seed dealer 
l icense 

~,_J 



Appendix-I 

MINUTES OF THE ELEVENTH SITTING OF THE COMMITTEE ON PETITIONS 
(SEVENTEENTH LOK SABHA) 

The Committee met on Friday, 18 December, 2020 from 1200 hrs. to 1330 hrs. in 
Committee Room 'C', Parliament House Annexe, New Delhi. 

PRESENT 

Dr. Virendra Kumar 

MEMBERS 

2. Dr. Bharati Pravin Pawar 
3. Shri Brijendra Singh 
4. Shri Sushil Kumar Singh 
5. Shri Manoj Tiwarl 

1. 
2. 
3. 

SECRETARIAT 

Shri T. G. Chandrasekhar -
Shri Raju Srivastava 
Shri G.C. Dobhal 

WITNESSES 

Chairperson 

Joint Secretary 
Director 
Additional Director 

MINISTRY OF AGRICULTURE & FARMERS' WELFARE 
(DEPARTMENT OF AGRICULTURE, COOPERATION & FARMERS1 WELFARE) 

1. 
2. 
3. 
4. 
5. 
6. 
7. 

Ms. Alka Bhargava 
Shri S. K. Malhotra 
Shri Atish Chandra 
Ms. A. Neeraja 
Shri Ashwani Kumar 
Dr. Ravi Prakash 
Shri D. K. Srivastava 

Addi. Secretary 
Agriculture Commissioner 
Joint Secretary (PP) 
Joint Secretary (INM) 
Joint Secretary (Seeds) 
Plant Protection Advisor 
Dy. Commissioner (QC) 

2. At the outset, the Hon'ble Chairperson welcomed the Members to the sitting of the 
Committee. 

[The representatives of the Ministry of Agriculture & Farmers 1 Welfare (Department of 
Agriculture, Cooperation & Fa,mers' Welfare) were ushered in] 



3. After welcoming the representatives of the Ministry of Agriculture & Farmers' Welfare 
(Department of Agriculture, Cooperation & Farmers' Welfare), the Hon'ble Chairperson drew 
their attention to Direction 55(1) of the Directions by the Speaker, Lok Sabha regarding 
confidentiality of the proceedings of the Committee. 

4. The Committee, thereafter, heard the representatives of the Ministry of Agriculture & 
Farmers' Welfare (Department of Agriculture, Cooperation & Farmers1 Welfare) on the 
representation of Shri Manmohan Kalantri regarding amendments in the Insecticides Act. 1968, 
the Fertiliser Control Order, 1985 and the Seeds Control Order, 1983 in order to facilitate 
Agricultural Business in the country and other important issues related therewith. The 
representatives of the Ministry gave an audio-visual presentation on the issues/points raised in 
the representation under examination. The major issues put forth before the Committee by these 
witnesses, were as follows:-

(i) As per Insecticide Rule (IR)) 1971, the prescribed qualification is graduate degree 
in Agricultural Sciences or Biochemistry or Biotechnology or Life Sciences or 
Science (Chemistry/Botany/Zoology) or one year diploma in Agriculture/ 
Horticulture/related subjects with course content on plant protection and 
pesticides management. Existing pesticide dealers, who are more than 45 years 
of age, running trade either themselves or inherited with cumulative experience of 
more than 10 years and an annual turnover less than Rs.5 lakh are exempted. For 
the existing retailers, Certificate Course of 12 week duration with one class a 
week in Pesticide Management has been prescribed. 

(ii) Total number of dealers to be trained are 76,391 and as per National Institute of 
Plant Health Management (Nodal), 82 Institutes of ICAR/KVKs/SAUs from 17 
States have submitted proposals for conducting 12 week Certificate Course in 
Insecticide Management. A total of 26,594 dealers have been enrolled through 
SIAM/Sub-centres/KVKs. 

(iii) Under the Fertilizer Control Order, persons in whose possession non-standard 
stock is detected are liable to punishment; manufacturers are also responsible to 
ensure quality. 

(iv) Advisory has been issued to the State Enforcement Authorities to implicate 
manufacturers also as second party, whenever samples are drawn from a dealer 
out of original sound bags (without any mark of tempering) and found to be non-
standard. 

(v) Amendment in the Fertilizer Control Order is under consideration of the 
Government to make provisions for fixing responsibility of manufacturer/ 
wholesaler/marketer also in case, samples are collected from the retailer and 
found to be non-standard. 



' . 

(vi) Under the Seeds Act, producer/distributor/vendor/dealer are required to ensure 
prescribed standards for the quality of seeds before selling/distributing to the 
farmers as per relevant clause of the Seeds Act, 1966, the Seeds Rules 1 1968 
and the Seeds (Control) Orderl 1983. 

(vii) Regular train ing of dealers by the Central Fertilizer Quality Control & Training 
Institute (CFQC&TI) and the Fertilizer Association of India (FAI) are underway. 

(viii) Under Section 30(3) of the Insecticides Act, any person other than importer and 
manufacturer shall not be liable for offence if he proves that he acquired the 
insecticides from an importer/licensed manufacturer/distributor/dealer, if the 
insecticide in his possession are stored properly and remained in the same state 
as it was acquired by him. 

(ix) Under the Fertilizer Control Order, during the last five years1 251058 samples were 
found to be non standards 1,583 prosecutions were launched and 8 were 
convicted. 

{x) Under the Seed Act, 7,53,261 samples have been analysed, 3,550 prosecutions 
have been filed and convictions have been made in 656 cases. 

(xi) Under the Insecticides Act, during last 6 years (2014-15 to 2019-20), 4,15,385 
samples have been analysed and prosecutions have been filed in 4787 cases for 
manufacture, sale and illegal import of sub-standard/low quality pesticides and 
convictions have been made in 278 cases. 

(xii) In the Fertilizer Control Order, no mode has been prescribed for keeping 
register/record. Proposal to include a specific provision for maintaining 
registers/records as e-record is under consideration of the Government. 

(xiii) Under the Seeds (Control) Order, 1983, there is no restriction to maintain digital 
stock by the dealer. 

(xiv) In the existing Insecticides Act and IR, no provision is there for maintaining record 
of stock in digital form, but it has now been proposed in the Pesticides 
Management Bill-2020. 

(xv) In the Fertilizer Control Order, proposal to issue Experience Certificate to old 
dealers, in consultation with the States, or any other appropriate mechanism is 
under consideration of the Government. 

(xvi) In the Seed Act, there is no practice of issuing Experience Certificate to old 
licence holders for starting their business at new location. 



Appendix~// 
MINUTES OF THE FOURTEENTH SITTING OF THE COMMITTEE ON PETITIONS 

(SEVENTEENTH LOK SABHA) 

The Committee met on Monday, 8 February, 2021 from 1130 hrs. to 1230 hrs. in Committee Room 
·c·, Parliament House Annexe, New Delhi. 

PRESENT 

Dr. Virendra Kumar 

MEMBERS 

2. Shri Harish Dwivedi 
3. Shri Brijendra Singh 
4. Shri Manoj Tiwari 
5. Shri Rajan Vichare 

1. 
2. 
3. 

SECRETARIAT 

Shri T. G. Chandrasekhar 
Shri Raju Srivastava 
Shri G. C. Dobhal 

Chairperson 

Joint Secretary 
Director 
Additional Director 

2. At the outset, the Hon'ble Chairperson welcomed the Members to the sitting of the Committee. 

3. The Committee. thereafter, took up for consideration the following Draft Reports :-

(i) 
(ii) 

(iii) 
(iv) 
(v) 
.(vi) 

*** *** *** *** 
Report on the representation of Shri Manmohan Kalantri regarding amendments in the 
Insecticides Act, 1968, the Fertiliser (Control) Order, 1985 and the Seeds (Control) Order, 
1983 for facilitating Agticul.tural Business in the country and other important issues related 
therewith; 

*** *** *** *** 
*** *** *** *** 
*H *** **I< *** 
*** *** *** *** 

4. After discussing the above mentioned Draft Reports in detail, the Committee adopted all the six 
Reports without any modification(s). The Committee also authorised the Chair.person to finalise the Draft 
Reports and present the same to the House. 

The Committee, then, adjourned. 

*** Does not pertain to this Report. 


